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NP ( See Rule 42 )

m The Central Administrative Tribunal
GUWAHATE BENCH GUWAHATI

ORDER SHEET .
APPLICATION NO. LD/ /RX TUV0 ggig9

Appiican&(s)ﬁ Mﬂ/b{g@w MW M ‘ ﬁ‘D
Respomdem(éb 0\/\/:’0 N % M 0\/ @\pé@)q
.Advoca,te for Applicani(s) /% M) :

Advo}cate ,fz‘os‘r Respondemt(s)
B Qj ¢.C .

.ﬁ@ﬁ“
. Notes of the Registry .  Date | Order of the Tribunal
/«I‘." t
snw 4m’* '@:‘ - 8.6.00 Present: FOn'ble Mr D.C. Verma,
; Sorte and wwmnrnme_ SR T N Judicial Member
W tg FLofb Ky ES% | Heard Mr S. Sarma, learned
< ?;g‘;;;:’)\:: M'}/ : o counsel ﬁor' the applicant and Mr B.S.
Raved g W\_o ,@m Basumatary, learned Addl. C.G.S.C. The
Lo : g application is admitted. Issue usual
"\kAOD . notices. Written statement to be filed

B . - within four weeks. List for orders on
@ y 3 11.7.00. Meanwhile it is provided that
vﬁ , . the respondents shall not make any

‘recovery from the applicants.
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"'f{i";}‘ ' Order of the Tribunal o

(\‘ . Notes of the Registry Date |

29 M'Z(fb - 0&4,4 Aderved : : _ .

Y. ;!2334F{4 2 ‘ 11./.00 } "Present: Han'ble Mr.S. Biswas,
f:? ) o-"’ €e. ’ Administrative Member
> , None for the applicant. At the

. _ request of Mr B.S. Basumatary, learned
Addl., the case is adjourned and posted
| | | on  11.8.00 for  tiling  written
. e

NQ wcg km !”}m- ’\7‘ (.)‘ .Statement.
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' ‘by the respondents. The case is reaq.y
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Present ¢ Hon'ble Mr, Justice D.N.
~ Chowdhury, Vice«Chairman

. Affidavit has already been filed

.

for hearing. ' SR &
~ List the case for hearing on |

6.12.00 along with 0.A.17/99. The -~

applicant may file rejoinder, if

ﬁany. l

~ |
Vice=Chairman

List on 11.12.00 for hearinge.

Vice=Chairman
Heard learned counsel for the parties.
Hearing concluded. Judgement delivered in open
| court, kept in separate sheets. The application
| is disposed of. No costs. |

Member Vice-Chairman #




~
10.3,2004 List before the available
- Division Bench in the monmth of
for hearing.

IOt

f;fember (A)

mb
27 8. 2004 present; The Hon'ble shri D. C.‘Verma
Vice«Chairman (J). .
C ‘ , The Hon'ble shri K.V.Prahladan
Member (A)e

' : The case is adjourned kr and listed
before the next Division Bench.

"~ Member (A) ‘ _ Vice-Chairman
bb

1649,04 ’ on the request of learnéa counsel
- for both the parties stand over to
. 299,04 for hearing.

Member . Vice=Chairman

i

12949.04 .- . on:.the request of learned counsel

for the applicantvcase is adjourned to
22nd Nov, 2004. for hearing.

1@% R
Member ‘ Vice=Chaiman

22.11.2004 List on 17.1.2005 for hearing.
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- Member . .

mccivcd ceriuin mzsmz!ciionsuiitnu the
applicant. Nommally, we are not grant such

panest mon =0 when fthe matters wene
. l -

'
b

Pmsent The Hon’ble MrM K. Gupta A.
Judxcm] Member ‘

The Hon’ble Mr. K.V, thladan:
Admmlsh*atwe Member S
T

Request recelved from:. Mr A.

Ahmed, leamed counsel for the apphcant-

mdxcatmg that because of personal grmmd

he would not be able to-attend the Court
Bl today Sxmnlarly, Mr. S. Saxma, leamed

counsel for the apphcmlxt appeamg in0.A.

No. 15/00 and 201/00 states ﬁlat he has (, L
{ v receiveg certain mémuctaons from the

applicant. Normally, ew ate- not’ Mmch
:réquest, more so when the matters were

remanded back from the Hon’ble-Gauhatt %
| ngh Court Asa matté?‘m o'?lmt‘\hcé4

prayer, allthe casesbe ltsted on 03.03.2005.

Im

3.3.2005 Present: Hon'ble Justice Shri G. '

Sivarajan, Vice-Chairman:

Hon'ble Shri K.V. Prahladan,
Admlnlstratlve Member.

At the request of the leaxfned ‘
Standing Counsel appearing £6r the

respondents, the case is adjourned to .

7.3.2005. - ‘ S -
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O«.A. 201/2000

present : The Hon'ble Mr. Justice ‘Ge
Sivarajan, vice«~Chajirmane.

The Hon'ble Mre. KeVe prahlad.an.
Administrative Member.

Heard Mr. U.K. Nair, learned counsel
ifor the applicants and also Mre A«K. -
(Chaudhuri, learned addl. C.G.5.C. assisted
bp Ms. U. Das, learned addl. C.G.3.C. for
the respondents, | '

. Hearing coﬁc luded. Orders reserved.

~

Member (A) vice-Chairman

| . Judgment delivered in open Court.

Kept in separate sheeﬁs. Application
'1s dieposed of, No order as to eosts.%
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IN THE GAUHATI HIGH COURT

Y ‘
E HIGH COURT OF ASSAMiNAGALAND: MEGHALAYAs

Q)
«S" MANIPUR;MIZORAMi TRIPURA & ARUNACHAL PRADESH)

CIVIL RULE NO.5614 OF 1998

’

Union of India,
represented by the
Secretary to the
Govt. of India,
Ministry of Defence,

The Commanding Officer,
50 COY, ASC(supply) Type-C,
C/0 99 APO .

-Versuse
Ulla Gouda
Hem Raj
Audhu
Padmalbha
Penchachanidhi
Harimuli
Gundicha Naik
Kirten Gouda
Dev Raj
Nangalu Behara
Dandapani Naik
Bhirgu Nath
Khadal Gouda
Fadda Naik
Ramchander
suresh Lal Laretha
Ssukuru Naik
Soma Naik
Rasdev Chotihan
sirpat Ram
Rém'Qrasad
Pannu Behara
Ekat Ram
Bipra Sahu
Bipra Rawat

26. Linga Naik

Contdecee '3



, Raghu Rath
Cyprian

" Dayanidhi

Bal Karan

Ram Kishan
Barunda Sahu
Achche Lal Rai
Santosh Kumar

Som Hariya
Barunda Naik
Bhimu Naik

Smt. Kalawati
Dinabandhu Naik
'Ram Briksh

Ram Semujh
subhash Singh
Kali sahu
surinder Sahu
V.K.Pillai
Harkhit

Rodha Ram
Ramchandar Gouda
. Badyadhar
Mangalu Pradhan
Uday Rath
Laldhar

53, Murari Prasad
54, Pitambar e
55, Bahari Ram : Sy
S6. Sati Ram

57. Girdhari Mandal
58, Hardev Ram

59, Ramanna

60. Ram Narayan

61, Jay Prakash Ram
‘62, Ram Badan

63, Tribhuban

64. Roop Ram

65. Ganga Saran

66, Pannu Pradhan

Contd. X .P/3
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~&7. Shankar Thakur

f , 68. Ram Prasad

6S. Ram Shankar

70:-R.K.Cﬁetfi

71, Imti Tamsu Jamir

72. S.K.Paul

73. Motilal

74. Moujdar

75. Rameswar _
76+ Subhas Teli . / b
'77. P.P.Yadav

78. Dibakar Gouda

79+ R.P.Sarmash

80. Hamid Mohd.

8l. Trilok Nath

.82+ R.N.Gouda

83. Om Prakash Gupta

' Q A PRI ) Ty Ry e s
P P o oo e gy

84. Kedar '
85. Rajender , , . . (@
All serving in the Office of the !
Commanding Officer, 50 Coy ASC e
(supply) Type-C, C/0 99 apo. : . e
) eeesee Respondents | gf
iy II). WRIT PETITION(C) NO.1685 OF 2001 - : é

1. Union of India,
represented by the Secretary,
Ministry of Defence,New Delhi,

2. The.Controller of Defence
Accounts, UDHYAN VIHAR,
NARENGI, Guwahati 781171,

3. The Garrison Engineer,
869 Engineering Workshop,
C/0 99 aro,

eseee. Petitioners

Versus
l. 243646 Sri Gadadhar Bania
2. 243801 sSri W.Megha Singh
3¢ 237716 Sri P.K.Houn Roy

4. 243681 sri s.Mangi singh
Se 243744 sri Andrewil

6. 238104 sri C.M.Mallick
o 7. 423671 Sri K.K.Sharma
) ' 8. 243889 Sri M.L.Kaipibay

x ....'....P/4.



243672 Sri Kb sSunil singh
e . 238326 Sri Vishnu Prabhat :
\ \“'_/e,\'ll E
N L 1L, 220356 sri Ishar Bhagat
‘¢s§»§-3 *# 12, 238291 Sri N.Shridharan
= 13. 238339 sSri M.Ekka f \
[ 14, 243679 sri C.Lotha
i
!
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15, 243545 sri L.Dolley
16, 243911 Sri L.D.Singh |

it 17. 220211 Sri Sunil Deb 1
?f_ 18. 238497 Sri N.Ramachandran i
: 19. 238937 Sri KPC Nair |
!ﬁ; 20, 228252 sSri shiv Singh :
S 21, 238516 Sri Padma Bahadur

22. 238028 Sri Motilal : \
23,.220338 Sri H.Hannifa |
24. 229336 Sri B.B.Thotal

| 25. 220304 Sri singh Bahadur :‘gj 5
- 26, 220244 sSri Bhubaneswar Ram '%i 1
’ 27. 243698 Sri Kailash Patra i

28. 238358 sSri Ram Prasad Horizan .
: 29, 243641 Sri G.Munu Swamy . 1
o 30, 243622 Sri S.K.Rana » S |
31. 243617 Sri Bhakta Bahadur ok
; 32, 243922 Sri H.Kan Singh :
o 33, 243643 sSri Till Bahadur

o 34, 243603 Sri Dadhi Ram Dahal

8 35. 243882 sSri K.K.Das

o 36, 243921 sSri Mayangken

& 37. 243683 Sri Adhik Lal Mandal
§ 38. 238042 sSri A.P.Kumar .
e 39, 243693 Sri J.S.Winner el
b 40. 243846 Sri A.S.Wungnaoyo
g
|
|

P, A

41. 243434 sSri Gobind Ssingh

42, 237988 Sri J.N.Thakur \f

; 43, 243936 sri Ch. Kaingamang AR

& 44. 243588 Sri Lal Mohan Das A SH
i 45. 220270 sri shriram Sharma

bah 46. 243775 sSri Ram Nawal

" 47. 220227 Sri Ram Prit

't 48. 220266 sri Vidyanand Thakur

49, 243798 sSri Atovl Sema

i 50, 243644 Sri Lenpao Vaiphei

' 51. 238011 Sri M.S.Hoque
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'] 52. 238378 sri Shyambihari

. 53¢ 220222 sri Chondragord
54. 220342 sri P.C.Pradhan : i
55. 243522 sri aga Rengma

Cs T 56. 243611 sri Prem Lal

! D 57. 220251 sri Usit Mohoto

P S8. 238033 sri son Bahadur

59, 243624 sri Anevaifai

60. 243914 sSri Thanggen Vaiphei :
61, 243821 sri Manglenjao Singh !
62. 243435 sri Thangkhoon _ i
63. 243823 Sri Hechon Changloi T

64. 3891 Srli Mohammad Rahim
65. 220311 sri M.D.Rasul

66. 243751 Sri Nanda Bahadur
67. 243591 sri shavire Hussain

68, 243680 sri Hariram Chauhan
69. 237840 sri S.Neog

‘ ' 70. 243433 sri Sieminthang

! 71. 243610 sri sankar Das

! 720 238511 Sri R.D.Das

73. 243842 sri L.Lhouvum.

74+ 243783 sri V.Ruivah

75. 243911 sSri A.Konyak

764 243943 sri soineilal

77. 243923 Sri Dulal Shome

78+ 243601 sri Khuplam

79« 220162 sri JeBeThapa

80. 242925 sri Huriang Zeling _
8l. 243555 Sri A.S.Markoni A

" «ee Petitioners in - ;
b 4 ' OA No.170/99 :
L 01, 70 Deba Das Bhattacharjee - : !‘
: 02, 2 Budhia Patra :

i 03, 7 Hari Har Ram

b , 04, 10 Sarvadeb
e 05. 15 ) N.Kakoti

06. 16 D.Upadhyay
.07. 14 K.K.Talukdar

08. 54 Sakunti Devi W/0 Late Sukul Roy

09. S5 S.C.Ram Do
100 60 . S.B.She!‘pa ) i /

‘ N

11, 68 Dal Bahadur

12, 69 K.K.Paul

: 13, 51 T.All

L 14, 48 Sarada .

Lk 15. 14007205 P.R.Borah . :
f 16. 14691330 Mrs.Rina Roy _ o)
17. NIP 470 D.Gogoi CL

18, NIP 37 Tuni Das

19, NIP 36 Venkatiya

20. NIP 42 Prayag .

R : 21. NIP 68 Rajendra Rajak . '

i 22, NIP S2 Nathuni Thakur ' o
23. NIP 35 Mesg R.Boro S

i b et s e
M

«+s Petitioner in P
OA No0.202/99 i

01, 243506 shri Krishna Sinha
02, 237851 shri s.K.Nair
03. 243530 shri S.C.Das

see Contd. o.op/eo
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Shri B.K.Goswami
Shri Samir Dey

Shri P.K.Dey

shri Motichand Koiri
Shri Sepahi Prasad
shri Z.R.Choudhury
Shri Ayaj Ali Ahmed
shri Dimbeswar Borah
shri Jainath Koiri
shri B.Patra

shri B.B.Sonar

shri S.K.BaidYa

shri Nandlosjpr Mahato
shri Brijnandan Mahato
shri Jitesh Ch. Das
shri Ramananda Koiri
Shri SoSh&h

shri Ram Jatan Yadav
shri Ratan Roy

shri P.K.Pillai

Shri A.G.Mathew

shri R.K.Nair

Shri poGoPatil

shri K.K.Damodaran Nair
shri Jakhu Ram

shri Ram Sarik

shri K.Mandol

shri Baljit Ram

shri Tapan Sen Sharma
shri Chandreswar Ram
shri Kitindro Sangma
shri shev Chand Koiri
shri DoNoHézarika
shri Peter Ruicham
shri Sahid Hazam

shri Ram Girish

shri Ganga Bahadur
shri Suresh Ram

shri Garjan

shri sivpujan Singh
shri Motilal Prasad
shri T.Kr.Borah .

shri Ramnath Rajbhar
shri M.Parasuraman
el BRI g0
shri Kalai Kutum

shri Hari Chand Koiri
shri M.M.Borah

shri Bimal Chandra Gogoi
shri Bhadra Kalita
shri sSukhdeo Shaw
shri M.A.Sharma

shri Hem Lal Sharma
Shri DoRObi

shri Ramdeor Koiri
shri Chaman Lal

shri Balbahadur

63, 220157 shri Pranay Kr.Chanda
64, 243511 shri Subash Chand Koiri
65. 238134 shri Makbul Miya

66. 237920 Shri Ramwswar Kurmi

67. 220049 sShri Bansilal Koiril

é
i
!
h
i
{
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220122 Shri
238519 shri
243790 Shri
243796 shri
243423 shri
243559 Shri
220050 shri
243521 shri
243497 shri
238216 Shri
243504 shri
237908 Shri
243803 shri
220195 shri
220154 shri
220334 Shri
243793 shri
243758 shri
243742 Shri

220051 shri

220067 shri
468512 shri
237870 shri
243732 Shri
243867 shri
238006 sShri
237220 shri
238356 shri
220111 shri

, 225806 Shri
243489+¢shri

220337 shri

220189 shri
. 243492 shri

243600 Shri
243514 Shri
243901 Shri
237972 Shri
243734 Shri
237992 Shri
243760 Shri
243578 Shri

0 237855 shri
243458 shri
© 220333 Sshri

237540 shri

" 237947 shri

311640 shri
243486 shri

243485 shri

243725 shri

220150 shri
243797 shri
228925 shri
243724 shri
243503 shri
237962 shri
238215 shri
238380 shri

243507 shri

B -

Kulbahadur
Ramrup Koiri
C.Be.Chetri
Lolenmar Ao
Gajen Tanti
Panboro Tanti -
Chhangur vadav
T.Ke.Rao

Ra jendar vadav
Mana jer Ansari
Lochan Tanti
P.Anthoni Raj
Rajaram Harijan
American Prasad
Mouzi Rajbhar
Kamal Baruah
G.H.Rao

Suresh Prasad
Swapan Kr.Mandal
Santraj

R.C.Tiwari
P.K.Bose

Shivji Bharti
S.Karmakar
R.C.Chanda
B.D.,Sahni
Ramprasad Mahato
Judda Bahadur
J.Sangma
G.Ramaiah
Jagdhary Yadav
B.M.Dowrah

Khem Bahadur
Bhim Bahadur Chetri
Assamu Tanti
Dhan Bahadur
Filex Lepcha
Kesh Bahadur Thapa
Rajindra Prasad
Jogindar Prasad
Rojeswar Gogoi
Khemlal Sharma
Som Bahadur Pradhan
P.P.Choudmry
Mohan saikia
Hira Nath Baruah
Noksa Limbu
Ganesh Ch. Mondal
Anyai Phom
K.P.,Kewat

Kamu Debnath

S.Jabbar

Suvakar Choudhury
I.P.Joshi
Sanat Kr.Mandal
Mirari Mahato
Panchu Naik
Birendar Singh
C.Gogoi

P.K.Sanyal

contd.....p/8,
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146,

©-'148,

155,

220075
242609
224743
243781
243844
238146
243580
237898
237929
237824
243749
237868
243519
220158
243945
237869
243525
237878
220315
243898
220055
237872
238222
238140
220275
243814
237303
220152
242580
237499
237401
237856
243752
243733
243784
223827
238365
220335
243729
238292
238520
220272
243819
243527
238220
243894
243442
243490
243141
237917
228494
243510
208219
243765
243759
237916
243784
238133
243036
243731

Shri Rampravesh Yadav
Shri Nagina Prasad
Shri Tulu Rram Boro
Shri D.Gajanandam
shri Deepen Kr, Borah
Shri Gopal ch, Shil
Shri Nikhil Chakraborty
Shri B.C.Doley

Shri Brinchilal Yadav
Shri Nagen Saikia
Shri Birbahadur iMaurya
Shri Chandeswar Singh
Shri Abhiram Das

Shri Baljit Ra jbhar
Shri Atul ch, Nath
Shri Gorokh Prasad
Shri Lolit Borah

Shri Ramprasaq Show
SMiRmmawlManw
Shri Rajesh Kr.Khati
Shri Raseed Hazam
Shri Jogindar Mistri
Shri M.P.Biswakarma
Shri L.Baruah

Shri Bhadai Ram

Shri Rajendar Sharma
Shri N.K.Goswami

Shri Satya Deo Ra jbhar
Shri Man Bahadur

Shri H.C.NeOg

Shri P.N.Mishra

Shri Kailash Prasad
Shri Bilash ch, Dey
shri Nilimaya Chanda
Shri Ashutosh Chanda
Shri Horen ch, Boro
Shri Karan Bahadur
Shri K.V.Gopinathan
Shri G.varghese

Shri Udesh Ram

Shri Kasiram

Shri Harindar Kumar
Shri Vimsen Kurmi
Shri E.R.Marak

Shri Anil ch, Kokoti
Shri Chandra Kanta Sharma
Shri Horen ch. Das
Shri surja Bahadur
Shri Jawad Khan

Shri K.Gogoi

Shri Jitendra Kr. Das
Shri M.Toshi Ao

Shri suresh Gowala
Shri Jongpong Ao

Shri Champak Kanwar
Shri Lalchang

Shri Baliram Sharma
Shri M.D.Hamid Mo, 2
Shri Khagen Kalita
Shri Ratan Krishna pal

Contd. .0.0p/g.
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238370
237493
243757
220177
243766
243596
238145
243765
243367
238212
243761
243432
237806
243750
238360
238368
237850
238010
220115
238359
243782
208188
220255
243903
243896
243902
243488
310013
243897
243798
243518
243949
224462
237484

243529°

243957
238441
243686
238268
220112
237867
243818
237895
243524
220114
237993
243513
220104
243747
243516
220076
238352
242851
243642
242616
238367
243494
238007
237888
220350
243746
243502

Shri
Shri
sShri
sShri
Shri
Shri
Shri
Shri
shri
Shri
Shri
Shri
shri
Shri
Shri
Shri
sShri
Shri
Shri
Shri
Shri
Shri
shri
Shri
Shri
Shri
Shri
shri
Shri
Shri
Shri
Shri
Shri
sShri
Shri
Shri
snri
Shri
Shri
Shri
Shri
Shri
Shri
sShri
Shri
Shri
Shri
sSnri

Shri’

Snri
shri
shri
Shri
sShri
sSnri
shri
snri
Shri
Shri
Shri
Shri
Shri

Ge.K.Borah
Rampravesh Singh
Ram Bachan
Rameswar Shaw
So‘Pandiyan .
Sunil Baruah
Mukuu Hari jan
Narayan Mazumdar
Dimbeswar Boro
Basant Tanti
Samar Kumar Pal
Sivimuuni
Tarapada Biswas
Sheo Kr.Prasad
Nageswar Baruah
Rudra Kanta Gogoi
Je.N.Baruah
JoCoB.GOhain
Mahabir Dass

Dil Bahadur Thapa
Rakinson Muivah
Motilal Mahato
Kesav Rao
BcKoDutta
M.C.Kar
S.D.Nath
J.A.Clary

Satya Narayan Das
Kamal Bahadur Dor jee
N.K.Gaichun
Jaiprakash
Padam Bahadur
Bahar Yadav
M.D.Hamid No.1l
Inderdeo Mistri
Bhanubhakta

Ram Swarup Mandal
S.Karim

S.Karim

Ra jendra Prasad
Ajit ch. Deb
Himangshu Paul
Prem Chand -Sharma
Jl.lrazumdar
CaBoSharma
Jharkhande Koiri
K.Lzkshmanan
Giridhari vYadav
Dasai Raj
Ramanand Singh
Nanak Yadav
R.N.Pandit
MeD.Sharma
G.J.Thomas
Kesoram Kadel
Kalipada Roy .’
Ramesh Doom
A.N.Tripathi
T.M.Babukutty
R.Shanmugam
Bishm Bahadur
K.Vovindan

Contde....P/lo;'
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250, 243868 shri D.C.Deb

251, 220322 Shri M.N.Kotoky : C

252, 220102 shri Bhesh Bahadur . E

253, 237935 shri Shiv Kumar Thakur S

254, 243745 Shri Paiso Jochoi

255, 243656 Shri Samar Sarkar

256. 243799 Shri K.Shaji ; L

257. 243684 shri S, Subhash o S
i

VO

258, 243590 Shri K.Subramani o
259, 237912 shri Kishecri Das , S
260, 234550 shri Y.S.Aso ‘

261, 243495 shri Kulak Bou o P
262. 238409 shri K.Ghose i S
263, 248468 shri Tikaram Sonar B Lo
264. 243755 shri Pranab Chakraborty . . B
265, 280323 shri Upen Kalita ST
266. 220239 shri R.A.Sharma ' _
267, 243689 Shri N.Lotha ' U
268, 237903 shri P.Sarkar Rk
269, 243756 shri N.C.Roy S R !
270, 243505 Shri Tulshi Tanti Co TN
271, 238366 Shri . T.K.Baruah b
272. 243794 shri Shiben Paul o o
273. 243768 shri Dulal Das 1 Sl
274, 237809 Shri A.C,Bora
275, 243735 shri Jugamaya Das

P

cee Petitioneﬁs in
CA NO.319/99. .

0l. MES/243673  shri Kulamani Singh
' 02. MES/486721 Shri Umesh Kumaxr
03. MES/4867744 iShri Devesh Pandey :
04, MES/263634 ~shri Soumen Bhattacharya
05, MES/203543 shri A.K.Mgndal -
06, MES/A191580 Shri Gudas Singh .. » X
07. MES/239005  Shri Ratul Mahanta . Y
08, MES/204078  Shri a.K.Haldar o O
09, MES/A-125013 Shri Rami Chand " R
10, MES/242229  shri B.N.Saikia SO e |
J
t

11, 224267 shri P.C.Das SIS
.; 12, MES/264649 sShri Noris Rani .

b 13, MES/237945 shri Antony Cherian : o
o 14, MES/243461 Shri K.Y.Singh i
15. MES/264068  Shri Narayan Sharma i
16. MES/243554 Shri D.B.Chetri RS
17. MES/242232 shri K.C.Saikia L
18, MES/220191  shri Manju Passi g
19. MES/243916 Shri smuel Killing e
20, MES/243893  Shri K.Sikhra

21, MES/220145  shri Rama

22. MES/243924 shri satrughan Thakur-
23, MES/225161  Shri amar Singh

. ... Petitioners iﬁ%i
OA No.179/2000 *-

i 0l., IES/223615 shri Satya Brata Mazumdar
FEN 02. 1£S/225367 Shri Rajen Chandra Boro
bk 03. MES/238173 'Shri R.C.Baishya .

O04. MES/467160 S rvi M.lM.Beg

05, MS/237905  Siivi P.CeAnnamalai

06. IMES/208503  Shri Shambhu Ghosh

CfoNtA.aea ._P/Ll._,



1£S/22438  shri P.Sil
;ES/420132 Shri S.Biswas
shri F.Anthoniswamy
1S /229149 shri Jogi Pradhen
MES /243602 Smt. Shila Devi
MES /243604 Smt. Mili Paul
MES/238098 © Shri A.Hazarika
MES/242428 Shri A.C.Gopa & 6 others.

... Petitioners*in,. }.:
i OA N0.276/2000, - i«
01, MES/242396 shri Indreswar Rajkowar . ae '
E 02. MES/237523 sShri Phanighar Chutia =
R 03, MES/229177 sShri Bikash Chakraborty
& 04, MES/243907 Shri M.K.Dinpi Ziliang
05. MES/229812 Shri Gobinda Narzary -
06. MES/229610 Shri Kamal Narayan Goswami
07. MES/243920 shri M.H.Laskar '
i 08, MES/242028 - shri G.C.Bora

..o Petitioners in N
OA N0.224/2000.

D All the respondents are working - 5
CE under the petitioners at different i
o stations under the Commandant .310 ‘-7
EME Station workshop,869 Engineer= .
ing Area, MES, 868 EWS c/o 99 APO. ..

T | O

.. Respondents i. ..

ITI). wRIT PETITION(C) NO.4226 OF 2001

1, Union of India, ' e
represented by the
Secretary to the
Government of India,
Defence Department,
‘New Delhi.

o 2., Shrimati Vandana Srivastava,
i controller of Defence Accounts,
Y : Udhyan Vihar, Narangi,Guwahati~26. -

o 3, The chief Engineer, Air Force,
: Shillong 2one, P.O. Nonglyer,
shillong = 9. .

4, The Garrison Engineer,
868 EocVleSes
c/o 99 APO.

versus

sri Sitangshu Mazumdar,
MES N0.233928 S.A.le,

. office of the Chief Engineer,
(Air Force), Shillong Zone,
shillong, P.O. Nonglyer,
shillong-9

... Respondent. i

Co'n'td. oo o op/lzo .




V). WRIT PETITION(C) NO.4227 OF 2001

l. Union of India,
represented by the Secretary,

Ministry of Defence, South Block,
New Delhi,

20, The Army Headquarters,
Engineer in chief, DHE,
P.O., New Delhi"llo

3, Ccontroller General of Defence
Accaunt, R.K.Puram, wWest Block-V,
New Delhi - 220

4, controller General‘of Defence f o
Account, Udayan Bihar, Narengi, LR
Guwahati. I

5. Chief Engineer,
Shillong Zone, Shillong.

6. Area Accounts Officer, j 1
Shillong. ; ST

7. Chief Works Engineer(CwE), : A
137, works Engineer, c/0 : :
99 APO.

8, Garrison Engineer,
869 EWS, C/0 99 APO.

9, Area Accounts Officer,
Garrison Engineer,
869, EWS, C/0 99 APO.

. .
Vot

, xXEEx Pe,tit.ioners o
T

Versus

1. 243601 sSri Sukanta Chakraborty ot —
2o 243827 Sri Ram Sanjiwan Sharma o

3, 243585 sri Tilakeswar Giri
4, 220306 Sri P.C.Borah

S. 248508 Sri R.C.Paul

6. 243670 Sri V.K.Ravindra Nair
7. 243557 Sri Sahid Russain

8. 243678 Sri Ramjoy Sutradhar
9, 238398 Sri Nihaluddin
10, 243055 Sri MRG Unnithan

11, 238499 sSri shoib

12, 220181 sSri pPundeo Mahato

13, 237352 Sri pPanchu Pradhan
14. 238517 sSri Lakhan Mandal

15, 238301 Sri Laxman Rail

16, 243800 Sri M.D.Muslim

17. 220130 sSri Hasmat Alil

18, 243610 sSri Gulab Singh Pal
19, 243636 Sri S.R.Kassi

20, 238502 Sri J.N.Kunvar
21, 238374 Sri Tika Ram Sharma

22, 243616 Sri Bhoj Raj sharma

23, 238121 sSri J.K.Prashad

24, 237999 Sri Ram Jatan

.25, 220141 sSri Lakhi Chand Mahato o

....oP/IB.
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26, 220200 sri callactor Dom
27, 243908 sSri Ra ju -Bahadur
28, 216846 Sri Bhuni Deo . T
29. 243878 Sri Ram Dulara Singh ?
30, 220293 Sri Lallan prashad '
31, 238143 Sri Ram pPrashad Koiri
: 32, 243606 Sri Ganesh Thakur

ot 33, 238394 Sri Baleswar Mahato !
IR 34, 238127 Sri Gauril Sankar Prashad !
ce 35, 220165 Sri Ram Nath Mahato B
ew 36, 243594 Sri L.Manikkam : -
v 37, 243374 sSri pukhan Gaud o .
38, 238295 Sri Jagan ' _ b '
39, 238410 sSri Baleswar Ram Y :
40. 243802 sSri Prem Singh paul - T
41, 243638 Sri Bahadur Cheetri

42, 220268 Bhagi Rathi Sharma Lo
. 43, 243612 shri A.Subramani i P
b 44. 238049 Sri S.NoRajkhowa ‘
45, 237962 sri C.Murgan
46, 265312 Sri Bhajan Manjhi

et 47. 220399 Hardeo Bhagat I
T 48, 237801 Nasib Lal Rai -
49, 243645 Sri Reghubir rRai ' '
50, 242717 Sri Gopal Dutta

51, 220208 Sri Narayan Naik

52, 210885 sShri Mundrika prashad

53, 220265 shri Ugam Sharma

54, 220271 sri Sshiv Nath Mallah

55, 238050 Sri A.B.Tirwa '

56, 237296 Sri Sita Ram Harijan - .
57, 220329 K.Soman pillai ' o
58, 237909 sSri Ghura prashad ‘

59, 238027 Sri Parsan Rai

60, 237728 Sri Lok Bahadur Gurung
. 61, 237571 Sri Ram Narayan Prasad

RS 62. 220320 Sri Lal Bachan Bhagat

P 63. 243635 Sri V.Sanna Kris-hnan

64. 2887 pesai Thakur

v 65, 238300 sSri P.S.Wwinghaway

g 66. 243637 sri Prafulla Chandra Das

i 67, 220293 Sri K.0.George

i 68, 243912 Sri M.K.Johnson

b 69, 243386 sri Gopi Chand

L 70. 238466 Sri Shree Prashad

o 71, 238377 sSri Gangu Ra jbhar

72. 243619 sSri Krishna Ram

73. 243964 Sri Deepak Ral

74, 243624 sSri Mahindra Sahani

75, 238397 Sri Krishna Tiwari

716, 243405 sSri R,lMohanan.
77. 238032 sri A.Rama Krishanan

78, 220218 sri Harka Bahadur

79, 243621 Sri Ram Awadh Harijan

80, 220182 sSri Kedar Rai:

81, 243982 Sri CH Wwilling

82, 224275 sSri R .C.Chakraborthy

g3, 237287 sri Nandu Mahato

g4, 237932 sri Lalu Yadav

85. 238306 Srikul Bahadur

//;

N
N
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86.
87,
88,
89.
90,
91,
92.
93.
94,
S5,
96.
97.
98,
99,
100,
101,
102,
103.
104,
105.
106,
107.
108.
109,
110.
111,
112.
113.
114.
115,
116.
117.
1185
119,
120,
121,
122,
123,
124,
125,
126,
127.
128.
129.
130,
131,
132,
133.
134.
135.
136.
137.
138,

238038
220145
220249
238002
238406 .
220184
220260
237738
238340
243674
243658
220053
238245
243403
220204
243688
228828
243669
238030
220129
243888
228334
238247
2959
243914
238353
220185
220134
243608
243615
243675
237118
238289
238018
243639
364382
220190
243633
220194
220147
238045
238396
243640
238471
237729
6626517
243381
243609
243668
220234
237286
238038
343461

242664
220203
237899
238223
243613

Sri Chandra Deo Thakur
Sri Rama

Sri Sudam Mahto

Sri Ram Paras Manjhi
Sri Sona Ram Borah
Sri Chandar

Sri pudh Nath Ram

Sri Ambika Mahato

Sri .Guna Ramchaliha
Sri Harickson Periera
Sri C.Madhappan

Sri sushil Kumar

Sri Tribeni Prashad
Sri K.P.S.Nair

Sri K.D.Sahayam

Sri Sashidharan Nair P
sri Jagdish Singh

Sri M Mohana Krishnan
Shri Asharfil Ram

Sri Kunju Raman

Sri Dipen Kunwar

shri CoDoYadaV

sri Soban Singh

Sri Balam Mandal

Sri R.Naganighing

sri A.R.S.Rana

Sri Ram Chand

sri A.M.Malik

Manik Chand Borah

sri Bal Chand Yadav
Sri Param Jit

sri K.P.Gopinathan Nair
Sri Man Bahadur
J.Y.Thooldhappan

sri c.Rajendran

Sri P.K.Dixit

Sri Bhakta Bahadur
sri L.Regon

sri Usab Singh

sri Joginder Tiwaril
sri P.C.Kannan

sri Ram Lochan Sharma
sri Bhola Mahato

sri Jaigu Ram Baruah
sri J.D.Burman

Sri Dal Bahadur

sri p.Shreedharan
D.Deena Dayalan

sri s.P.Ravi Chandran
sri Chandra Goud
M.Haribandlm Rao

sri Puran Singh Aale
C.N.Rajjappan

.+ Respondents in
OA . NO. 155/2000

sri Bhakta Bhadur Chetri
Sri Jagat Bahadur Chetri
sri Tita Ram Das
M.D.Ayub

MD. Ald

Contd.....P/lS{
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238313 Raj Dali shah
238108 K.B +Shreshtha
220296 F.F.Periara
243627 O.Apparathnam
238344 Jit Bahadur

\.“‘zﬂﬁﬁf/Qﬂ’ 243404 Jaimul Hoque
N S 12, 220165 Mundraka Sharfma

i 13, 238297 Bhola Mahto

R 14 237073 Rati Kanta Das
oo 15. 238495 Kh. Manglam Singh
: a 16, 263664 Jagabandm Dhar
17, 197239 Gurdip Singh

18, 405331 Vijoy Augira

19, 243310 Manutra Shah

20, 238296 Ganesh Neog

21. P/3893 S.N.Mandal

22, 243477 Joseph Mathew
23, 238107 B.G.Patra

24, 238749 N.P.Borah

25, 238495 KoHoManqalm
26. 243483 V.D.Murthy

27, 238701 Mukeswar Kalandi

seees Petitioners/Respondents
in oa NO. 201/2000,

All the respondents are working
under the petitioners at differ-
ent stations under 869 Engineering
. Works Section, C/0 99 APO,

RESPONDENTS

BEFORE

j

P
il

THE HON'BLE CHIEP JUSTICE MR.P.P.NAOLEKAR
THE HON'BLE MR.JUSTICE AMITAVA ROY

’ Mro Do mr. ' T
TA&I.C;GQS.CQ.

KA Mrs.N.Sharma,

i' , AddloCoGoSoCo

For the petitioners

Mr.A oAh.mOd. N
Advocate. ivf |
Date of hearing/ :  18,09,2002 b
Delivery of Judgment : ! ,
and Orxder,

For the respondents

JUDGMENT & ORDER(ORAL)

C.J.

Heard Mr.D.Sur, learned Addl. C.G.S.C, assisted . 2

by 'Mrs.N.sharﬁ\a. learned Addl.C.G.S.C. appearinq for the i




© )
/ petitioners as well as Mr.A.Ahmed, learned counsel

for the respondents.

USRS

N
2. As common questions of facts are involved. . .

in the aforementioned four cases, these are he#xd
analogously and, accordingly, we propose to dippome
of the same with the following cdmnon’judgmenéjamd

order.

3, After going through the records, we féql S
‘“'that the Trixunal has not taken into considerdgiom . i

the corrigendum dated 17.4.1995(Annexure-V) as;well .

as.office memorandum dated 16.3,1998 (Annexuré%VIII )

issued by the Under Secretary to the Government of

India, Ministry of Defence, New Delhi and also the

letter dated 10.4.1999 issued by the Controliér of

Defence Accounts, Udayan Bihar, Narengi.'Guwah#ti
(Annexure-x) before reaching to the conclusiohiwhether
the Field Service concessions Ahllowance can be retained
and are entitled to Dby the petitioners after 17.4.95
and whether such allowance i.e, Field Service Conce=-

ssions allowance includes Compensatory Field Area

i
|
i
i

Allowance(CFAA) or Compensatory Modified Field area

Allowance (CMFAA). The Tribunal shall be required to
i V consider whether these allowances form part and paree%;f
——— e e e T o

of the Field Service Concessions or not. It is oaly

after e Tr nal reaches to the conclusion in regard

to these two allowances, an order can be passed by the

Tribunal in regard to the retﬁntion of the Field Service

e e




N - -,“,

Concessions Allowance by the patitioners, respon-

dents herein or in regard to the payment of the

-a;d amount after 17.2,1997, Tho‘offico memox anéum
dated 16.3.1998 ( Annexure-N¥III ) and the loﬁtir
dated 10,41999 ( Annexure-x ) reduirc considora=-
tions by the Tribunal on account of the fact that
these documents were not before the Apex Court
when the judgment was delivered by the Apax court
on 17.2,1997 in the matter of Union of India and

other vs. B.Prasad, B.S.0. and others, reported
in (1997) 4 scc 189,

|
: j -.
For the aforesaid reasons, we set asida tha !

order passed by the Tribunal and remand the matter

\ for reconsideration afresh of the petitions filed
by the petitioners. It is made cle;:_gpitLFhalJnion
of 'India shall not regovgg‘the'aﬁo@n;_frgmi»tha
petitioners, respondents herein till ;BQQd;aponal
of the 0.,As and in accordance Qith_the direction

given therein. The petitions stand disposed of.

PR
U OGE. CHIEF JUSTICE -

as,

Su, g\ L . /\7/77/\‘
N \ 'F”‘FUI’T? ‘“‘Jmn R ) . .
Ciulian Hiep eportér

. Cou
ehimy Heng gt rt




B S CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH '

origanl Application No. 155 of 2000

~-And )
Ooriginal Application No. 201 of 2000
Date of decision : Thié»the 12th day'of December, 2000.
Hon'ble Mr. Justice D. N. Chowdhury, Vice-Chairman.
Hon'ble Mr. M.P.Singh, Member (A)).

0.A. No. 155 of 2000.

shri Sukanta Chakraborty

MES No. 243601,

Electrician Skilled

O/o Garrison Engineer,

869 EWS, C/o 99 APO and 137 Ors.

, : ...Applicants
By Advocate ' Mr. B.K.Sharma -

-versus- - :
.+« Respondents .
The Union of India and Others ‘

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C.

O.A. No. 201 of 2000

Sshri Bhakta Bahadur Chettri
MES No. 242664
FGM ‘
0/o0 the Asstt. Garrison Enginer (E/M),
869 Engineer Works Section (EWS),
C/o 99 APO and 26 Ors.
...Applicants
By Advocate Mr. B.K.Sharma

-versus-

.
L L

Union of India & Ors. &
... Respondents

By -Advocate Mr. B.S. Basumatary, Addl. C.G.S.C.

ORDER ( ORAL)

CHOWDHURY J.(V.C.).

These two applications involve similar facts

and common gquestion of law and accordingly these .two
cases were taken up together for disposal. The cause of
LAg/fﬂ/action as well as the relief sought for are similar in

. Contd..

NE



|

|

|

l

-2- i
|

nature and accordingly aplicants were granted 'leave kor
invoking Rule 4 (5) (a) of the Central Admlnlsltrtlve

Tribunal (Procedure) Rules, 1987. - . ' E
|

2. ‘ In 0.A. Nos. 170/99, 202/99, 319/99, 179/20C0

|

276/2000 and.22¥2000 the question of entltlement of F%eld

: |
Service Concession was taken into consideration and |we

have ordered upon considering aforementioned cases- as|per

the judgement of the Tribunal in O.A. Nos. 124/95 and
125/95 flnally disposed of by the Supreme Court holding

that the appllcants would be entltled for Field Seryice

Concession. These applications are also suarely covered.

by the’ aforesaid judgements and therefore they Qould

also be entitled for Field Service Concession ini'the

light of the order passed in O.A. Nos. 170/99, 202/99%_

319/99, 179/2000, 276/2000 and 224/2000. Accordinglyires-
pondents are directed to pay Field Service Concessions to
‘ |

the applicants as per decision 'rendered in the aforesaid
cases and the measures taken for recovery of the Field

Service Concession are set aside. In these appllcaFlons
the other prayer of the applicants relatlng tq ‘the

payment of Special Compensatory Allowance (Remote

N .
Locality).The Supreme Court in Civil Appeal No. 1§72 of

1997 (Arising out of S.L.P. (Civil) No. 14088 of 1996)),

. e v ! S
it was held that the defence civilian personnel depLoyed

at the border area for support of opera ional

requirement, they face the imminent hostilities

supporting the army ' personnel deployed &here.

Necessarily, they alone require the double payment as

orderred by the Government but they cannot be deprived

of the same since they are facing imminent hostiliﬁes'ink
. . o :

hilly = area rlsklng their 1lives as envisaged i# the

proceedings of the Army dated 31.l. 1994. But the mddlfled

Field Area, in otherwords, in the defence_termlnplogy,

contd...
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Barracks in that area is a lesser risking area hence they

shall not be entitled to double payment.

3. Upon hearlng the learned counsel for the appllcants
Mc. B.K.Sharma and Mr. A. Deb Roy, Sr. C.G.S.C. and. Mr. B.S.
Basumatary, Addl. C.G,S.C.‘ for the respondents we are of
the view that the matter relates to ascertainment,of the
fact as to'whetner the applicants are/were deplYéd at the
border area forvsupport of the operational requrement and
are/were in the field area and not in the lower danter area
at the billets. Since it is a"question of evaluation of
facts, we leave the matter to the . respondent to find out
whether the appllcants are/were deployed at the Bordder Area
of the Operatlonal requxrement and ‘they were in the fflgd
area and not in the lesser risking area like barracks. In
the event on assessment of facts, the Respondent finds that
the appllcants are/were engaged at the frontier area for
backing up the operational needs and are/were in the Field
area and' not in the less rlsky zone, the respondents are
ordered. to take prompt stepsi for payino'.the ASpecial
Compensatory (Remote Locality) . Allowance. We accordingly
direct the Respondents to determlne the entltlement of the

appllcants at the earliest 1nstance.

4. With the directions made above, the applications are

disposed of. There shall, however, be no order as to costs.

5d/ VICE CHAIRMAN
S5d/MEMBER (Adm)

g -
S
N
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BEFORE

“r(An application
S Administrative Tribunal

N, &@/ of 2000

0.4

- AND -
Union of India & Ors, :
, s ne Mespondents.
INDEX
81 N Pavfxnulars Fage No
. ~ Application - - et to 18
Verification ... . e 1%
Annexure -~ | - 18
ATINEXUY e — 2 e e ‘%9
Annexure - 3 23 -
a Annexure —~ 4 X%
. Annexure —~ 5§ . . T ag
. Annexure — 6 3
P ; Annexure ~ 7 H\
16. T Annexure — §
11. ) Annexure - 3 “>
: Ly,
CFiled By v
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GUWAHATI RENCH -

Id

under  section 19 of
Act. 1985)

BETWEEN

Shri Bhakta Bahadur Chetri

Date

file Neo, G\ws\ss\ﬁqkantan

TH T BLUNAL

the

T

hoors.
Applicants.
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Designation

Shri Ehakta Bahadur Chetri FGM

Shri Jagat Bahadur Chetri

Shri Tita Ram Das
MDD Ayub

MD Ali

Faj Bali Shah
H.E. Shreshtha
F.B. Feriera

. Apparatnam

Jit Bahadur
Jainul Hogue
Mundrika Sharma
Ehola Mahto

#ati Kanta DRas
Kh. Manglem Singh
Jagabandhu Dhavr
Gurdip Singh
Vijoy Auglra
Manutra Shah
Ganesh Neog

5. N.Mandal
Joseph Mathew

B.C. Fatra
N.F. Borah
¥.H. Mangalam

V.D. Murthy
Mukeswar kKalandi

in Group O

Magaland.
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the applicants are Defence Civilian Employees
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1. Urnion. of India,
represented by the upsrntavy Lo
frhic] Government o india,
. Ministry  of Defence . South
Blook, FE Puram, New De_hi--1. ' : N

2. Army Headquarters, . B ' .
Enqineer'in Chief, DHE, F.0. New
Delhi~11. ‘
Se Contraller GBeneral aof Defence
CAccount, RE Puaram, West Blook-V,
New Delhi-220 : -

d. Contraoller General of Defence
Account, Udayan Rihar, RNarengi,
Guwahati . ' '

we Chief Engineer,
Shillong Zone, Shillong. ‘ -

-

£. Arza Accounts Cfficer, - g -
Shillong. o

7. Chief Works Engineer (IWE),
137, Works Engineer, O/o 9% AFOD.

8. Sarvison Enginesr,
COBET EWS, C/o. 99 AHG. N

9. Avea Accounts OfFficer, ‘
CGerrison Enginssy 889, EW3, /o,
- LY AFD. '
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v DETAILS OF
i FAPTICULQRS OF ORDER AGAINST WHICH THIS APFLICATION.

IT MADE.

The‘.pr@aent appiican@ i3 directed against the
actiwﬁ af the Respondents for non-paymern’ Qf‘ 9peci$l
immpehcaturg AlllWWWL@'Whlgﬂ WHS Stﬁpﬁaﬁ gich affe;t
friom 37...1’3 ‘ﬁﬁﬁ -iéld Sarvive Eénca;;th whicrh ‘was

ﬁt:pvéf wiéh effect f*um fovilTH% as per thae jldgment

%

-and ;*der Taﬁwcd it 0A Mo, -8/95, by iesuing varlous
: .
i
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Rt B
arders . as mentioned in the following paragraphs  "FACTS
T . :
OF THE::A&BE. T :
=, JURISDICTION OF THE TRIBUNAL.

That +the applicants declare that the subject
matter  of the pressant appliaatiam‘iﬁ—umli within  the
Jurisdiction of this Hon'ble Tribunal.

Z. LIMITATION

The appliczants declare | that The nrasent
application  have - heen filed within the  limitation
perioad préscribed under  Bection 2 of the
Adminissrative Tribunal Act 1983.

4. FACTS OF THE CASE

4.1 That the applicants are citizens of India and as

such they are entitled to all the rights and privileges

as guaranteed under the Constitution of Irmdia and laws

framed thereunder. ALl the applicants  are Tivilian

Employees belonging o Group © & D wunder the Ministry

of Defence.

4.7 That all the applicants have oot ate  common
3 grievanig, commin  Calse of acticn and L0s  nature  of

relief prayed for is aleo said they belono o the lower

statum of the service and hence having.wen regard  to

e ’

v, s : . . ' .
the fecots and civoumslances, they. intend=d  Zo pDrefer

1

this application jointly and arcordingly  they wrave
J w o d -~

*

leave of this Hon'ble Tritunael and pray “ma2i they may

Mokl 1o fnn
Vs



Nagaland as stated above and evar since

bz SRR e Lo godint Logoiiuee
apmliiitimn'-?qu.an Fuie <007 7&) of Ll Tmnival

Administrative Tribunal (Frxts wure) BEules 1797,

4.3 That the applicants ars entitled "o Cowcial

Compensetory (Femobte Localilty? allowance and Field

3

Serviceu anc&ﬁéian as héva ‘@een graﬁt&d by the
Government of India by issuing Q@rimu% :ifcalarﬁ.
Hﬁwevef; the Eespondsnts inspife of repea‘nﬂ DEVEUAS Lo
byj %Hé mpp£1:Aﬂ"d have not grant, o the sald  benefits
L thef appliﬂaﬁﬁsn _;t is fhéﬁef@re_ bhe méplicants
having o other alternative, have come boforve this

Honthle *“xbuna1 TEE glveehion for

payment of aforesaid allowances including the arrears

due thereon.

4.4 That the applicants states that - they are all

Central Government Civilian Emplayees workling in | the

to . their res hmVC beg: rendevring

theily sincere

of all cancerned.

apart from the other benefits, the applicants

Service Dondessior 7o terms of

of Indiasz. letbters doted 210107

3

. The Eyvandcpu- inspite of repsated
5 have stop the said allowance wilth " Tact
April?®9% which was paid.to them till Lhe month of

H nzt’! !_‘ ”j’j ©

2y e | |



henefit of two al

parties was.pleasad

_ﬁopieé af the said letters dated  31.1.94, 13.1.94

and 25.1.94 are annexed herebs . as fonexure- 1, o
and 3 respectively. :

4.6 That the applicants as stated above Lein

L]

Defence

Zivilian @ Emplaoyees are also entitled %to agrant  of

Special  Compensatory  (Remols  Localldy: fllowance
o ' . ‘
interms of Office Memorandum No. Z0B014/92/26-%.1Y dated

£3.9.86. The aforesaid payment of Special Compensatory
- " — °
(Hemot=z | Locality) allowanczes has beer  dony 4o the

applicants with effect from 17.4.95. -

TR capy  of 0 the OM dataed  23.9.85  is  annexed

herewith and marked as Annexure-—9,

3.7 That the applicants claiming She  afeoresaid

pay

cwanoes namely Special  Comnpensatoryy

(Femote Locality)  Allowance ard Field Service

N

CConcession  Allowances alongwith other allowanczes  like

HREA and SDA had fileéd 0/ No. 148/9% before Lhis Han'ble

Tribunal. The Hon'ble Tribunal after ‘“earing the

o)

3 oallow all the &) :wances . vide

P

its order dated 24.8.%5 alongwith oftter conrected

matters. : ‘

4

/

Lt r

& ocopy of the aforesaid judament asy order dated
24.8.95 is  annexed herewith &0 marbked =3

HBrnevure-5,

4.8 That it is pertinent %o 2ention hovs Shat in the




aforssaid 0A 148/95 the appiicants had rrayed for grant

At}

af  Tour allowances ice. Spaucial Duty £ swonce {5DA),

Mowsae

Eent Allowance (W70 Speciagl Sompensator
- " ¥ .
Bllowanre (SCAYIM Y and Field

- i

SEY. AL these provess rede by the

RCET Wers

Tribunal vicm Annenure-3

“le  Tribuna?l

effect Trom §.4,97
spondents thareafter of ing the

L judgment and order had gpproacted the

Suprems Court Dy way of filivg Tivil Bppmal Mo, (HE7n/97

alungweith some cther connecies Appeals. The Respondent

ot
o
@

the said Civil Appeal hag taken the various grounds

efore  the Hon'hle Apex Courd regarding Toald Gervice

Conceszion and,SEh{RL3, bt while dispogl o of the ‘sqid
: | - -
Civil Appeal, the Hontble Pasy Court bBave anly  dealt

Py

I'n

3

3 X L
The Honlhr o

. * N . . .
sEoearve entlllad o ho bhe
' e .t :

.
. £ " £, e S oed T T - N " SR AV LR
aeneT it wt the said ALLOWaNUE §.e. SO0l

& ornpy of Yhe caid GErewith
And marked as Snnesure-£ .
.f"_
i@ That the applicants begs 45 stale Bmepondent

Nos 4 Sontroller of Defence Scoount on 10, < 99 lenued

. e Ea I e N I P oy ba
an arder to the e odivectico e Lo omake



4.1z That: the applicants states that the action of the

recoveries of. payments al}eady made in regard tunSE té the
appiimanfs_ It iatpertinent ta mention hgre that as per 'thé
judgment  and arder passed in OA No.  148/35  they iQere
enﬁpyihé'athe- benefit of FSﬁ. Thereéftér the Respondents
cﬁéilenging  the said judgment aﬁdv &rdér approached. the
Honfble_ébeX'Cﬁuft and'the‘Hmn’biehépex'Cmurt was pleased to
confirmea the said behefit vide Annexure ~& judgmentﬁ Again

the Respondents  miss Jinterpreting the judgment of the

Hon’ble Supreme Court has stopped the payment af SCAY (RL)

_illegahly move so when there is a clear cut directimn of

this Han®ble Tribunal as well as Han’ble‘Supreme Court .

A copy of the order dated 10.4.9% is  annexed -

herewith and marked as Annexure-—7

4.11"Thati the applicant® begs to state that the FRespondents -

have been issuwing varicus arders regarding stoppage and

.

recovery of the -aforesaid allowances i.e. FSC and  SCACRL).

It isvpertineﬂt.to.mentiun here that the Respondents without

applying the»mind_the Eespéﬁdeﬁts have issued various arders

- o ‘ .
in the form of clarifications as well as directions to the

Local - Offices regarding stoppage and recovery of arrear

paymentst made twéards FSC and SCACRL) from the applicants.

Mentianfﬁmay b made of one of such order dated 5.5.99 by

which the amount already paid towards FSC has been sought to

be recovered from the applicants,

o+ A copy of the order dated $5.5.99 is annexed .

herewith and marked as Annexure-B8

-

- - S~ : - . . A+ e e, e
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Respondents issuing . the aforesaid impugned orders are

cmntentious in nature and for that the  concerned officers

“dre liable ta be punished under the cmntempt of courts order

as-well as for their willful and deliberate viclation of the
séme_ sincers the,.mrder are in - vialation of  clear  cut
direction issued by the Hon'ble Supreme Court as well as

this Hon'ble Tribunal.

4.132 That fhe'applicants beg to state that from the  above
impugned orders and its ﬁther connected orders which, could
not be! obtained by the applicants from the office  of . the

Respmhdents _ in relation to  non-payment, stoppage and

Corecovery Qf.?SG and SCACRLY it can be presumed that the same

¢

has beén iséued violating the clear cut directives of this
Hon’bie;Tribuﬁal énd Hon'ble Apex Cmuft.'lt is natewwrthyoto
mentiﬁn; here .that thrb@gh thE'.cor%ESbmndences of the
Fespondents from‘ Dnéﬁ affice to another regarding the
aféresaid allowvance it is ﬁ;ystai clear that they are yet to
undersﬁand éhe contents -and legal implications of the
aforesaid 3udgménts and orders bf'the Hontble 'Tribgnal és
weii as Honfble Supreme Court, inépite.af its olear and
un&mbigﬁous wardings directing them to pay the .aforesaid

allmwahces.:ﬁs-stated above the Eespondents have not applied

“their mind in issuing the aforesald impugned orders.

. The applicants inspite of best effort could not collect
the“mtﬁer cbnnécﬁed orders regarding_nﬂn—payment;A stoppage

as well as recovery of the aforesaid twoe allowances i.e. FOC

and’ SQQC@L) and hence they pray . before this Hon'ble

Tribunal for an'appképriate direction for production of the

‘said arders at the time of hearing the case.



4.14 That the applicants beg to sfate‘that other similarly
situated employees are étill getting the benefit of the
aforesaid alimwanceg i.e‘SCACRL) and FSC pursuant to passing
of  interim orders by the Hmn’bie Tribunal and some are
gettihg the said benefit even without ~approaching  this
Hon'ble Tribunal. The law is well ‘aettled that if  an
allowance is fixed under é prescribed circumstances and
service aﬁnditians, same should be applicable to all the
similarly 'sitﬁated employees without discriminating them

with each other.

v

- 4.15 That the applicénts beg to state that since long they
have been pursuing the matter before the legal farums but
the Respundgnts even after ;lear cut dirvection from the.said
forums more speéifically the Hon’ble Apex Court  have béém
denying the said  benefit  which has resulted in aross
arbitrariness in their action towards issuance of ‘thé
impugned orders and on this score along the afaresaid
impugned orders are liable to set"aside and squashed
directing the Reaﬁandents o péy curvent as well as -arrear

payments tawards'the aforesaid allowance in question.

4.16 + That the applicants as stated above that . the
Respondents have acted illegally and arbitrarily in issuing
thé imbugned orders and the other connected orders by thah
the . payment of FSC and SCACRL) has been stopped with a
further proposal far making recoveries of the same
includéng its arrears. However, till date as per the said
Simpugn orders ﬁm_folf&w up orders have been issued towards

its' recaovery. 'Hence the applicants have gt reasonable

Bl l pakp edr
AN 71



apprehension  that atkgny moment Eeépandent may issﬁed sﬁch
arder mflié;dvéry Vta;ards'the.payméntﬁ aiready'made under
thev Head'mf F8& and SCA(RL?,VIH féét the. Garrisan ,Enginéer
-has issued an order dated 25.4.20008 by which the decision Ef
the Emmbtroller, of Defence has been conveyed. It is
therefo?e. the applitants pray for an appropriate interim
arder. di;ecting the Eespandents'nat’fm réﬁmverﬂvany amount
paid tﬂwafdé SCACRLY and FSC frmm'thé\appliﬁants during the

.

pendency of this 0A.

A copy of the arder dated 25.4.2000 is annexed

herewith and marﬁed'as'ﬁNNEXURE~9.

4.17 That this applicétion has been made bonafides and  to

secure . ends of justice. - '
T | GROUNDS WITH LEGAL PROPROVISIONS.

5.1  For that the entire ‘a&tign on the part .of fhe
Respmndenfs in issuing the impugned orders dated 10.4.99
(Annexure=7) , 5.5.99 Annexure-8 AND 25.4.00 (ANNEXURE-3)is
'illegai, éébi%rary and same is aiso,yiﬁlative Article 14 and
16 of tﬁe Constitution of India, and hence same is liable to
be 'set'aside and quashed directing thelﬁespmndents to pay
the curvrent FSC'énd SCA (RL)Y allowance to the .Applicants

with arrvears and 18% interests mn delayed payment.

9.2« For ihat actién of the Eespoﬁdentz in treatih&g thé
Applicants‘ not  at ﬁer with‘the other Central _Govéfnment
Emplmyees>whmAare receipt mf'afo%esaid allowances are hiéhly
'discrimjnatory and same is vialativé of Artﬁcle 14 and 16 of

the  Constitution of India. The Eespahdents béing a  madel




Zo1q -
employer should have .emtended the said bensfit to  the
Applicants without requiring them to approach this Hon'ble
Tribunal., Hence the entire action of the Peapundents is

illegal and niag sustalnable in the eye of law.

5.3 mef that the Fespondents have acted contrary to the
clear 'cut' dxrertxun issued by the Hon’ble Tribunal and
which was caonfirmed by the Han'ble Ape« tuurt, and henne the
entire action of. the Eespandents in issuing the aforesaid
impugned mrdegﬁ dated 10,4,99', 5,5.93 and 25.4.00 and other
connected orders  are ilﬂegal and liable t@ set aside and

quashed.

9.4 For that in ény view of the;matter the acticn on the
part of the Fespnndentq is not sustainable in the eye of law

and llable to be set aq1de and quashedu

[

«S. Far that the applicants are Defence Civilian Emplayees

and presently they are posted at Magaland ahd they are

attached with afqurced personnel in the Field areas and as

such they are entitled to FSC and SCACRLY in  view of

Annexures 1'ta(4 Office Memorandum and denial of same by‘thé'

Respandentsmhave resulted in hostile discrimination more so
when the Hon’ble Apex Court has'‘affirmed the said benefit Tt
the applicants. On thig score along the impugned orders are

not sustainable and liable to be set asidé and quash.

The AppliCants“créve leave of this Haﬁ;ﬁle Tribunal to
advance more grounds both legallas well as factual at thé
time éf heafing af this case. _

&. * - DETAILS OF THE REﬂEDIES,EXHAUSTED:

That .the Applicants declare that they have exhausted

Ll A~

%M w&@



all the possible departmental remedies towards the redressel
of the grievances in regard to which.the present application
hés been made .and presently they have "got no ather

alternative than approached this Hon'ble Tribunal.

7. MATTéH FENDING WITH ANY OTHER COURTS.

That the applicants declare that the matter regarding
this application is not pending in any other Court of Law
oY ény other authority or any other branch of the Hon’ble

Tribunal.

8. RELIEF SOUGHT:

Under the facts and circumstances stand above the
Applicants pray that the instant applicatiun4 be admitted,
recards be call for and updn hearing the parties an the
rause or causes that may be shown and on pérusal of récordav

be pleased to grant the following reliefs.

8.1 To set aside and quasﬂ Annexure-7 order dated 1@.4.99,
Annewure-8 arder dated 5.5.99 and Annexure-3 order dated.

25.4.00.

8.2 To set asidé and quash other connected orders by which
SCACRELY and FSC has been stopped and divection has been

issued for recave}y of the same from the applicants.

8.3 T direct the Respondents to pay FSC and SCACRL)Y to the
applicants and to pay the arrears due to “them with an
interest of 18%4 p.a. on the delayed payment.

8.4 Cost of the application.

8.5 Any wther relief/reliefs to which the preseht Applicants



are entltled to under the facts and slr-umstanrms o f :the .
case 'andv as may be deemed fit and prnppr by the Hmnfblé'

Tribunal.

3. ' INTERIM ORDER FRAYED FOR:
Under the facts and'circumétances of the rcase the
Appliganﬁs'pray fér interim ooder direatihg the . Respondents

not to recover any amount already paid, to them towards

SCACRL)Y and FOL during the pendency of the 0OA.
10.. THE APFLICATION IS FILED THROUGH ADVOCATE:

11. PARTICULARS OF THE FOSTAL ORDER =

(13 I:F.0. Na.:. 6QGUaTYWL
Cii) Date: D 5. 2000
(111) payable at Guwahati

12, LIST OF ENCLOSURES : . o : -

As stated in the Index.



- 1‘-;],...
VERIFIZATION

I, 'Shri Ehakta Bahadur Chetri, MES No 242664 8/o0
lL.ate Kam Bhandra Chetri, aged about 54 YREAYS, presently
warking as Fitter General Mechanics (FGEM), in the affice of
the Asstt.. ﬁafrisan Engineerd (E/M), under 863 Engineér,
Works Section CEWS), C/o 9% AF0, Fresently posted at
Zakﬁama,.oistrict Kohima, in the State of Nagaland, do here
by solemnly affirm and state that the statemeﬁt made in‘this

0D S dott—
petition frﬂmoparagraph\ﬂﬂ%LNAﬂnqg.u“knﬂSaut&W} are true to

my " knowledge and those made in

paragraphEZJS“-u%v.H‘\;H”O od L . are matters records of
records  informations derived therefrom which I believe to

be true and the rest are my humble submission beforve this

Hon'ble Tribunal.

and I sign this verification on £ th day of May
2000
@h__

SHQ)J2M9m7n(M9H00@&
ClH-td TR
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Part.1.00. No., ¥1 Dalud 9.9.95.

Subs~ Field Servic Concussiacns to Defonce Civilians
sexrving in t... novily dafined Fiold Aroas.
remmsmem s et tems e
sovt. slonce How Delhd lotter

of India, Minlstry o7 D
/165/[}/ Pry)/Sorvices) dated 31.1.9% and

B/37269/2G/PS3(a)/730/D(Py/S.-vicre) datod 17.4,95 nra
roproducad bolow for inf .xazion :n . nuvassary oction.

Ploss: acknowledye rocoint,

l 1
3 P .
i . -
A N,
4'.
N }.'
I p
\ .
. ]
H
&
o
PA
. D
] *
H
L
f
]

No.Pay/0t/1X, . -~ 5r.%.0. (Pay)
Dateds ;c/ Y
Distributions:—

a) All sub-offices :.- \s par stundird List.

B)
<)

All soction an N.O.
Spare

L.

,
"o
y Pt \///

sr..50.4Pay)

1 am ¢ir:cted to r.’or to para 13 ef Govi. lettor lo.37269/A5/-
PS3(a)/n(Puy/sorvicos) dated 12.1,1994 and ti: convey the
sanction ot the President to the folloving Field Service
concuessinns Lo Dofenca Civiliaas 1n th: nevly dofined Fiedld
Arons
lottex: .-

»///?;) Delence Civalaian amployces sexving in the

Aand teadi fiod Fleld ron us definsd in Lhe above mentisnod
nowl

dafinod Field Ar sas vwill coatinue te bHe extondeds the
concussions onuncrute d in fancxure 'C' to Govt.lcewtur
Mo.A/02984/4G /P55 1) /91-5/0(Pay)Services) dated 25.1. 19064
Doefence Civilian waployees sorving An newly definod

Modi ficd Fiold xieplnyarx Arcas vwill continue to be coxtended
the canc.ssions 2nL.acrated in Anpendix 'B' to Govi.loetior
MoA/29761/AG/PS3(b)/146-5/2/0(Pay/Services) dated 2nd
March, 1968, —

(i1) 1., oudition o above, tho pefoence Civilian cmployeos -
sorvin  in the nevily dedined Fa IJ Spea s and lindifdoo
Fickd Areas vill be entitled Lo oDoyment of spucinol

o atary (Buadte loceliiy) tllotince ~nd other

Rt s Lo Pefence civiioang a3y et the
Tosirueat v oo e S ity (roa Lin

2l el ows sttt
eMNUtian
Lo L o
2, TIase ordors Al €z inlo fog 0 vie.le 15t hnril, 9.
3. This tgsues valh o cancurienc: of tinancee ) Vision of
GoasTr o oadsley vide b oiv 00 Lo D 1)/89-25(14-PA) dated
R R RY2TEIN .

s:1/-

(L., Tluanga)

LI 5 Y

\G%ﬂ ) ‘ ot

ﬁyui

ot &P oY

Unfer Secretary to tho dipveriment

JETEI T 0 TR0, I0 SR T WY Ry R
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RESTRICTED
. == ) ‘.
B ' No.5/372;»9/'.G'/psa(a)/730/a(pay/s.;rvj.c.>)
o, ' Gavarom:at of Indi, '
e : ‘ Finistry of D-fence
' New Dolhis, thy 174y wril, 199s,
%

- Copy tos_

0D ' ) . ‘
-@/' f'f'-/fj Registras ((7({'.7/.?/25 .

CORRIGENDU, .

The rollewin ~):n:nuhtlis Dacls te thas
lettoy No.3/37269/V37P53(:)/165/0(9"
31.1.‘995, rogzxrding ;i

Y/Sarvices) datod
2ld gurvien Coancussions
Civilians SErving ia gl i

<

idnisiry ¢

to Nofonca
Reoacvily de gt Field Aziasy.
Fata 1) nay e dalitey 28 Sustatutod as uader

"The Nefenc. C:vili-n Maioy v, sarving'in the’
} auly defined aodified Fialyg ‘weas,wil) continue
{ to be :ntitlay to Lhe §oaey. s

F+ Cwnonsatory (Remoto -
}Locnlity) Allowance and othor ~llowancas s odmisgiy]
“to Defencg Civi'lans, 2s hittartofore,undcr tRisting
, instructionsg is .ued by this idodstry fron time to tiny,.
. HOWQver,,in Irespocet of Defanco Civiliang tinployed
n tie hawly dofined Fiold 4

AXe2s, soacial
Ylunce gon other
Iy adinissipl, alanguw

2. © This eoxrigonuiuig 4
Financo LDivisian/ag

: ! commonsatory
(Rciote Lotality) niy- Allovances gy.
not concurrsnt ith Fioly Survic.,
ssuSs VIit

BN ~
tha CONCUrr ncy of the
€ this P s

Vi thaiy 1.D.No. 388/;:,
‘datod 5,.1, 1995, . .
L YA fa) hfully
: ' (L.T.Tluangn) ' .
Under 5ocy L1y to tho “iwvteof Inddn
! Taokes 3012739) )
To | ‘ . .
i The Chief of the' \riny starse
' MNiw polhy
i

‘6 pur 1ist Attachay,

TR Oy
/’“)//' JCC vZ-e e

1 Adminigtrative htbl:t-vf
uennatl Bench Canwnhotl
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|87 meen 3% ANNEXxURE

Wo 37269 /AG/pS 3(2)/90/D(Pay/sexvices)
Government of Inlia : i
Ministry of !efonco "
New Lelhi ~ 110 011

Dated the 13th January 1994

‘The Chlef of the Army Salff :

Sub 3 lold _Service concessions, to A;mydpefsonnel"
Emplomenfafion ¢f the recommendation of tho
4th Central pay Comnlssion,

Sir,

I am diracted to say that the 4th Cantral Pny Commission
in pPara 20,98 of tholir loport, has recomnended that tho
existing classification of areas for the grani of field service
concessgqns and the concessions admissible in fiold areas to
Arnod Forces personnel should be revelowed Ly the Govt, The
structure of fleld sorvico concesslons has since boen reviewac,

I am directed to convay duxtafansxhaxxsineq tho sanction ¢f the
Prosident to implementation of the followina decisions taken in
this regard in so fara as the offrs and personnol bolow officer
rank of army ( including armry postal gervicn) are concerned,

2,1 Classificatica of Arvds. At prosent field areas are
elassified into %hreec types, iamely, Full Field, 'odified ¢Ficld
and Iy roved Modifilod i'lcld Areas., The areans in which field
servici concoessions are Admissible havo bean ro-~-defined, . ;
Hereaftor, flcld arcas will be clossiflvd as Field aimas ond ’
Modifiad rield areas only, :

2.2 Pra-roquisito
Modifled Fiald are

.

3 fo.r €lassi.ylnog on ares as Fioeld Area nad

4 will bs a5 {ollows g-

Field Ares, Field Aroa is an area where troops are .
9ployed near the borderg foc vporational requirements and H
whore imminence of hostilitivs and asgociatad risk of life t

oxlsts, Troops in such areas aro located for reasons of
oscratlonal considorarcs

~ons alon® aad ar+ not living in
Cantonments. .

t
Modlflad fleld hrea, NedAiiod Field aroa is an area where S
trocps are denloved in susport of Combat echelouns/troops - . !
* in an uperational supLort role Degree of opurational
rundiness is slightly lower th n that in Field Area,
. -~ Though sustained survei? “ance continues, .

2.3 The detalls of newly defin2d Flled Areas and “'odified TField \
Areas oro contajned in fppendices ANl respectivaly,

2.4 Alterastion, 4f any,

the Field/‘odified Areas v31) Lo
notified by the'Governeent ot India frowm timo to tire,
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o-f?l “RESTRLCFED ~K- . ~ S ; -
- 3 - ' )

“(41) For a_maximm geztid of 3 nonths, While on Lemporayy |

duty subject to The fuifliment of the s0llowing conditlons g~ R

. . . ! .

(2) The officar continues to be borne on the strength "

of the Unit/Fotmotion,in the vivid/modified t34ld area, .
(b) The officor in the bxdinery course returns to

duty to a puxx rield/ic.dified fielc ares (not necussary/

the one from which he went) on ternmination of the
tomporary duty,

(¢) The pericd of al.mce i3 sgent wholly un auty,.. o e

NOTE 13 Compenéatory.field‘arca allowa
’ modified field aras allowance will not be edmi-
sible to offizers ‘holding posts elswvihore who

proceed on tempo.ary duty from fleld/rmodified
fiold areq, ' ; .
3.3,2, Comesinsatory fiold urea ullownces/compensatory -odified '

fleld ares allowantes' will not bo admissible in the following

chircumstonces - :

nce/compunsatery

R e

(2) ihen an officer
field ..en on Annzel
Exeept casual leave,

is absunt from the filed area mouified
leevo or sick loave or any other leave

;

especlally . -
in & vacancy of less then 3 months: 4§
duration 1f the ormanent incumbent continues te draw the
Congensatery field erea allcos/compenaatory modifiez field i

! areéa allces undex the excestions montionod above, . N
Compensatsry field area 8llce

. {geld arez allces will not Le

allce, fxregin
comensatory dally asllce for s

N (b)' vhen on officer from a peace area 3o
’ eppointed to officiate

NOTE ¢

/compenaatory modified ..;
adalesible in addition 3
fcrelgn allce,

rving ex-India,

3.4 The coditions for’the draw

2 ol of camoencnriyr tory fie)d
: area allce and modif{ed fleid ares alTce 1n The cnsa o
. JCOS/OR 4including NCs(E) will io tre

1 A to this inistry! sare as/given in zara 1
ol annoxure ] 8 Jinis Ty's letter No A/0%384 AG/E S3(a
97-5/D(Pay/services) ditad 25.1 2584/AG/r53(a)/

. ~04 as amondad,
§4.1 édmiséibi ity. Thess rates of nllowances will % admlssible
{ O Je

i (a) rursonney} serving in detaghinents, Units and fans in -
. ateas mintlonec in Appendices Aa B, '

(b) lersonnal af Jefency Sscuilt, Tarss 2moloved with Upit
whose personnvl are eligible for tiw grant of those

S - Concessions,

i " 4.2 Lists of Fmns
“+ fioeld area and
: . ‘nmotifled Ly che

/Units which ape 1n Tield
ara eliqitle te fiald sor
Corps Comnonder to DA

arca of modified
“ice concosuions wil} be

; : . Cs Concax o quarterly ie
g1 - fof,yhc QE j4ay, Aug Mov aad Yrebh FVLry your by Lhe tith of tie
; §"; . menth subszguont 1o the Closc ot the qaurter,
:Eﬁ o
3% S : Contd, .., 4/
3 a ' . JEET0G:,
1 e
:; ‘e . x 5'
LR A
4 ) 0e '
©
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i W
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(1) For a narimm pesid of 3 ronths, while on temporayy |
gut%'subjocf %o the fuifiiment of the s0llowing conditions -
1

(a) The officer continues to bo borne on the strength
of the Unit/Formotion’in the vield/modified tild area, -

éb) The officer in the ;rdinery course returns to
uty to a puxit tield/m.dified flelc ares (not necossary/
the one from which he vent) on termination of the
temporary duty, :

p

(¢) ‘The perivd of at.nce 33 sgent wholly un cuty, . =
NOTE 1 Compenéatory field aroca a
) modified field sras allow

sible to officers ‘holding posts olswvhore viho
proceed on t

emposary duty from fleld/modified
fiold area, ) .

3.3,2. Comeysnsatory field area ullownces/compensatory ~odified
field arce allowantes will not be admissible 1in the following
n% chrcumstonces -

llowance /compensatery
ance vwill not be admi-

ga) “hen an officer is absunt fr
lold «ien on Ann:el leg

om the flled axen/modified
Exeept casual leave,

v0 or sick leave or any other leave

(b) " %hen on officer from a peace area is especially .
eppointed to officiate in a vacancy of less than 3 months:
duration 1f the i

Congensatery field erea allcosyco

myensatory modifies fleld
aréa allces under the

erxcegtions montioned above,

NOTE ¢+  Compensat,ry fleld area Allce/componuatory modified
. {:eld drea allces will not bte adnigsihle in addition

allce, farxgfr fecrelgn allce,
Compensatory dally sllce for s rving ex-India,

The coditions for/the_drawal OI-Cwequg;LLtJr tory fleld
aroa allce and modlf18d f1eTd aros alTce in the cnss oF
JCOS/OR inchuding NCs (&)

will ta the sanc as glven in fara 1
of annexure A to this nistry's letter

o A/02584/AG/PS3(a
97~5/D(Pay/servicos) d:ted 25-1-64 as am /02584/AG /P S3( )/

onded, )
! %dmisQibi ity. Thoso rates o allowances will tw admlsalblo
o L1 o 1= .
(3R] .
-~ ER J (a) roursonnel serving {n uve
- s 3 i
{

taghinents, Units and “inns An

Areas mintionec in Appendices Aan

(b) 2ersonnel of Defenz: Ssecurity Cares 2anloved with Unit
whose porseonnel nre eliqgible for the arant of those
C Conctssions,

4.2 Lists of Fmns

/Units which aie 4n fleld
o fleld area and

ara eliqitle te fiald s-rvice €ancoessions will be
i <o notified by che Co1ips Comnander to PACs concarad uarterly iw

: - fox.the QE I1tay, Aug Mov and yeh TVLrRY vear o hy Lhe 14th of the

i é? ; month subsequont to the closc ot the qaurtar, :

arca of modified
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4.3 '0Other concensions ¢

—
o 2 " i 2 Ay gl "

A AR EE St §7 Yy -.r‘tftﬂ_
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Lwms o ¢ .

5 -
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BESTAICTED . @hl-— .
- 4 -

. . o

ey
vy

PSP SONTPIENTIE Tl 20 = a3 o
by

. ..

I

At ,

(b)
(c)
& (d)

Sexrvices) da

admissiblo fn full field areas as poex details

A to the Minlstry's Jettor No A/02584/AG/PS3(a

2d 25-1~64, as amendad w-:11 con
admissible in the nawly defined fiwld are
A to thls lotter,
Mudified fiae}
"this Ministry's
Sarvicas) dated
modified field ar

Throe allowancos will, howaveo,

(a) Static formations/Units g, MLk
legruiting Office,

t

4 areas a: per dotatls

¢ ther concesslons An king ut prasant
lvon {n Annexure

3/9775/D(pay/

lnues to pe-

es as qglven in Appx

the concessions admlssible in
yglven in Avvendix A to

Jottor No A/25701/AG PSS(b)/140-3/2/O(puy/

2.%,6% a5 anonasd will bo admnissanle in the

3as as ner ajendix 3 to this istior,

Similarly,

wt ve adulssivio to 91—

Training Cuntres & Establ;shemonts.

NCC ilrecturates and Jolts,

TA Unlts unless enmoodied,

Hecord Oificos an4 similar Estnblishements. '

"

!
5.1 High altldude/Uncon:g&lal C

e

allowance,

an altitude
ab.ve 13,
.axeas aye

_____ limate Allowance,
83rving in Field areas whice,

000

Rank

Tt (oxzludidy Siachen). The
given in Ay ux C, Tia rabes of Hiyh Altitude/Uncon-
genclal eldmato allce aye gl

va Personnel
er3 situatod a4l a hed-

2Ll of 9000ft
and above including untongenial climate areas Lelow hoight of ¢
9000 £t will be entitled to High Altitud

A lowsr rate would be applicable for aceas ei with
of 9000 £t t¢ 15,000 ft andg

higher rata for ardas .
fxtalls of 4Lhese

von as under g

itary fagms, WES, . e

|

vat-1(ileight from
9000 fc to 19500 ft
incl uacongeaial
Climate ateas welow

cat 11 (feTghis
siove 1H000 ft
(exclJiing

and other

admissile

5.2 Hiah Altitude /Uncange
in edditian
conces

sinchon)
— heignt, €y 9Luo Tt -
1. Lt Col & avovo 400 ] 600
2. Lt ol (15) & itny i50 525
3. Coptuin 250 ary
4, 2LL,/Lt %88 200 X 304 .
5. JC.s inc) Hony 180 27¢
- commisioned ¢ flrs
6. Havildar 140 210
7.  Sep/Nk Including 100 180
erstwhile IC(E)
. — ——— e

nlal climate allovance v11] h

e
to tha Comp-ensntory field area allce
sions in Xind .

Contd, ., .3/~
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. : he f high altitude
vsnglﬁ'ai‘%iimﬁ%Sd331823n33”§§Q$23o§“1n“iﬁ?g &1n25%ry?s letteé
v F.69/3/75/D(Pay/Sexvices) Jated 28,2,75, as amended will con-
irga to bn appnlicable, 0
6,1, Silachan Allownnce, Personnel servingy in Siaschon Glacier area
2. will bae ellgible to th2 gyraant of Siachen ullownnce nt the following.'.
.. enhanced xatus = | '

(8) Oxslcors - B, 1,200/~ M
(b) Jovs/OH L= 800/ -

6,2, -Slachen allowances will o admissibl> in adatition ta c

oM ensae
tory field area ellowances but not with hinh altidude Unconc

g% agenial
"7 cldmate allownnce, Other conditiens govr-rnlay grant of Slachon

 allowance as containad in tids Ministoy's lettee Mo 1(?2)/21/D (Pay/
i §orvices) datedl 01 May 91 will continuo to bo asnlicable,

4 7.1. Consuguential Efiects 3 OfIrs/JCOs/OR who have been allowed .

to retaln lanIly accommodatios at the last duty station os on the o
date of 1iss:

oot oo =

! ut of thees orders and who on issuo of these orders will
i .» ceaso to pe entitled to xetain such sccommodation may continue to i
. rotain the accomnodatlon til)l such time ss married accomandation at \
l. . Lhe preseat uuly station 1s iudde available, Alt:rnatively, their :
L "t familios way be allowed to move to a selected place or residence/
' ' “.; home at Govermment expense, !f Lhey no choose, in accorderce with
y " existing inslructions, i
i h o 7;2. Pexsonnel of formalions/Units who will not be eliqiol§ to
[ 1 T the grunt of field service concessions, consequunt ugon the forma-—
[ ! tion?Unit being outside-the newly Jefinz2d cencessional sroas will
! l ‘.,7 bo governed Py normal conditions as~licable in peace arca for all
T ..: purposes, . '
;*‘1 : 8, Concesslons cn Atiachmsnt . ﬁ
i ' ’
; (2) Individuals/tetaci..:nts Irom fmnfUnits not served by
thuse oroers but who are attached for anerstional jurouses to
| foravions or %¥Xx units Araving the $3eld servic: vencacalons
| will Af the sttachmznt 45 far Jess than two we.ls, ¢ entitled
, to th2 coacessions 8t :re: at adudssible wndsr »ara 6 of '
- Annexuse A to this Ministry's letter No #02584/AG/PS3(0)/97-8/ i
j 5£D (Pay/Services) dt 25,1,64 as amonded, . ;
i : N .
! (b) [f the attachment 1s ror two weoks or more, the allce
j ie; comsensatory fiald sroun ‘Llcu/conponsatory mydified £d .
0 ar¢a alice under these vrd: . os ulso the concessions as .
il applicable as pour ordors referred tu in para 8 (2} above be .
143 admiszible, : W
i . H
!g, e I(q) Ho cash TA/DA will vo admissiple in vithar case, |
) »
e oz 9.1, Date of Effect Theso orders will come late force wiih effect
4 1% o from 15% Aprii 1393, ' o
L '
3 ;g i U
i
x|
i 2" 5 .
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from

ic,

11,1,

comy

11,2,
Tavall

1z,
conce

&,
50293,
aepay

RER
these

N R e e St

f)
3id6rs, the follovdny monatary

drawn L7 the nTivisuals concesned abonr gt Anrdi, 1093 wil
be' ad justaed agalnst th.: ¢

- theso ordarg,
any nonetery allco Conseqguentl uLop chonge In the classification
-of ar:a, ny recovury will

of 1ssuu of .this. letier,

atth Ctina,

BeSTALITED _ , "
-l QZ:E; ‘

Consequant upun the coming into force of tht revised

allowaac s 1)) stund #ithdrawn
#t in cases reiecred io in “ara 11,2, below g

(az Special adhoo allowinz.: ¢f fe,

1,4,93 exce

10/ ndedssible for
ot ficels,

(b)  Supdarcticn ~ligwance oF &, 140/~ ™4 admissible for

Offra, :

Bse B3 to i, 23 ud41sslblv for JCOs/ON incl HC(E

Si2clad comensatory (2 -rote Loca)

(c) Special comronsator (f101d) allowance r:ngin? from
L]

S Aty) 3llowance, This
sllce” 7N iCh 15 ot preront s mseitl  Ta Tad

vence ar-as on the civiling, pullspe 240
~but auf 15t Fab 1994,

To-TR 18)d aroas/
nito stani wvithdrawn

Vljustments ¢ Tae ulle.s atlenad iy pars .2 above
IUETRSILOTY. Tield area o, lce and

nintory modifi.d §jald 9123 allen, 47 sdnlgsiol ., uadar

‘Jhere, howover,,an iudivfdual has become disentitled to

be made of the monetary allce alread
=d af “hy a. indl undez b arxisting orusys upto Lhe date .

The X4SLirg Grders on the sunjest af Fisid service
selons will stang modlfied ta the extond indiqntod above,

The conenseiens te by admizoitdy,
NG 1n tho aeqly -for;

Yol [ 2
atoly, :

tn - da¥once clvilians
areas waol)l ve gctd fied .-

Suitable adminstrative Luetrveed {rnng fap bipliwontaticn .of
Or!2rg wili we 1gsucd <o nry ks, e Snusiltation

’ 1?. Tiis isgues with Lo Leacuz-aree e Flaance Divisinn
0y thig Andstry's vido RICE Y BN I
12.1,94, o

5(1}/M5-AG(6<Pn) dated -

Tuics fﬂithlully,
) 3d/~ YA X X Xy X B

: T (A K . &
(Unden, Secy to the Goul of Inalia)
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Appendix 'A! to Govt of Indla
Ministry of Defence letter No ,
37269/AG/PS 3(a)/90/D(Pay/Services)
dated 13 Jan 94

(Refexs to Para 2,3)

f

L1ST OF FIELD AREAS

1.
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EASTERN OQMMA
(a) Arunachal Pradesh

(3) Tirap and Changlang Districts,

(41) All areas North of line joining point 4448 in

LZ 4179-Nukme Dong MS 3272-Sepla MT 2969-Palin 'O

9213 Dapaxijo NA 5841 Along NL-1273-Hunli NM 0170
- Tawaken Mf 8136~Chu..pal Bun NM 8814 all.inclusive,

v{b) Manlpur and Nagaland States,

(¢) Sikkim t All arses North and NE of line joining Phalut
L\ 47 ezing LV 7059-Mangkha LV 6160-Penlang La LW 0666

Rungli LW 1448-BP 1 in LN ..453 on Indo~Bhutan llorder - all
fnclusive,

WESTEAN COMMAMD

Himachal Pradesh : All arcas East of line joining Umasila
NV 3951 Udalpur NY 8663 Man) Karan SB 2300 — PAr Parbati

Pagss TA 1459 ~ Taranda TA 2335 - Barasun Pass TA 8501 all
inclusive, : ’

Qunixxx CENTRAL COMMAND

Uttar Pradesh 1 All area Nerth and NE of 1ims joining
Barasua Pass Gangnanl TG 1362~ Govind Chat TG 0937-Tapevan
TH~1822Munsinary T BYB°-Rolagnd TO 24606 al)l inciusive,

EXATHERN COMMAND )

(a) Lndnkh Suoctor s Areas North and East of line Joining
Zo J11a MU 3036 Baralachala ME 6672 along the great [iima)a=—
yan Range all inclusiva,

(b) Valley Soctor s All areas west ofhline joining'point
1556 1‘:1“75‘-’.'1‘5'4'?0 Gulmnryg 14T 3105 Maushara MY 3105 Rm Aingapat

4T 2133 lfandwara MT 2043 Laingyal MT 2339 Point 8405 in NG °

436 North of lino joining puint 8403 Bunnkut MT 5453 Razan
NW 2239 Zo ji)a all inclusive, .

(¢) Jomsw-Riourd Sector : All areas west of line Jolining

Tip of Chicken Nock WD 7073 Canel Junction D 6364 Mawvia
Brahmans MY 3854 Poinl 15%6 in 115470 all incdusive,
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i Agsendix B
. ) LICT OF «On JF D) FlebD AREAS )
. SOUTiidtls_ AL ESTERN COMHAND ' AP
* - . E .‘:' k ‘ R
(a) Rajasthan and Punijsb Areas West of 1ind Jolning ~i ,‘!L
Jassal, Barmer, Jalsalmer, Pokharan, Udasar, lahajan, ''"-i0% R
Rzases, Suratgarh, Lilgarh, Jattaa, Abtohar, Sovindgarh, 3 .
Fezilka, Jandiala Guru, Moga, Dholewair, Bsas, bir SGrapgwa;, :
Hussainiwala, Dera Baba Nanak,'Lalsaln 3Hulge Hpt?'thﬁ'f“ it e b
lhteérnational Forder all' inclusive,’” - D R SR Tf‘;lhap¢1 o
b . B 1, ‘
. . . ' LY S ., !
(b) Haryann s Satrod (MHissar) - ' : ey T
(¢) Himachsl Pradash ¢ * aress 'larth of 14ne joining ' :5'@ R
Narkhanda, Keylong upto field arca line/high altitude line, ... ' ;
’ . v e e —_— S e . N SR
EASTESN COMMAND L R R R ~ S :

(a) Assam ans Arunachal Pradesh

(1) Cachar and North Cachar Dists of Assam et ? ' 3
" including Silchar, .o RN Ak é
. I . IS IR P DY T} ' 0 t. L :'.'; :‘ i.
e - (11) All ar-as of Arunachal ‘Pradesh'and ‘Assam llorth ; 1 FRCN %
# " of River Bramaputra-less Tejpur, liisomard. and field. *.'" ol :
. d A areas, B o ' i ! 3
¢ 3 . e . i 2
A "(b) State of Mitzoxram and Tripura, e : \ %
) - i (c) Sikkim and West Banqal 1 Areas Northwards of line 13‘,- Pl k
: joining Sevoke LV 9117 3urdong LV- 9850 Sherweni LV 9453 RAFRY R 3
i s Bagrakot LW 0113 Damdim LW 1109 New Mal Hasimare QB 7894 '»:iv | § ;
S0 ‘Ganga Ram Tea Estats GA 1377 upto the High altltude 1line/ 3
e tield area line/Intnrnational border, all inclusive, , oo ' '
P CENTRAL COMMAND . ' | ;
? i Axvags North of line jolning Uttarkashi, Karrn Prayay, : :;
o : fiauchar, Joshimath, Chamoll, Nudxn Praysg, Askoto, Charanagad, H
Bt ’;{ Bharchula, Kasaull and Nazondra Nagar uptc Internutional Border-, . wel
afe SR 1 all jnclusive, T B . L I
V: f Y N 1 '4 o ) B ] ) o . . . r S e il g hatn
o % 1A e E o R . o B R
SRR i l.‘ NORTHERN CQisvAND : ot o . %II \
E (a) Valley Sector : Areas West of line joining Datian, * §
, T Baramulla, Kupwara, Drugmula, anqges, :fankes, Bunyar, : i
R Pantha Chovik, Khanabal, Anantnag, Khundru and Khru upto '
i7 the existing High Altitude line all inclusive, )
TR (b) Jameu Region 1 Arcas West of lin< joiniag LP 10° .
) : . Drahwano—di—Bor¥, Jindrca, Dhanssl, Katra, Sanjhi Chatt, Do
S botute, 1etnd lo)., Hamban anu Bnrnihal up&o the existing !
o Hisgh altitude line a)ll inclusive, ,
¢ |
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A-pendix 'C' to Govt of Indla .
Min oi Dei letter No 37269/AG/PS3:

(Hefars «to para B, 1) . .

fl‘ 4

| LIST OF MIGH ALTITUDE (UNCONGENIAL CLIMATE) AREA = Panrpa

et

1, JAS AUD KASIBAIA - Axvé donyg the followlnq llne veyondi-

‘Ceasc Fire Line Nullah crossing M 2180 SOUTH along - C
Nullah to HALA Jjunc Nil 1969 SOUTH along Nullah to WICHINAI BAR
NI 2048 SOUTH EAST along KASHMIR/LAUAKH boundar‘{ passing through
‘hedghts 17573 (NN 73) 19590 (MM 72) 19830 (N 91)

EARIACAD (No 1ol SOUTH JAST alonq.toundary to GR NT.2490 SOUTH' !
along wwuniary to point 21570 (NT 2450) again along boundary
to GR NT 2758 EAST AND MORTH EAST along boundary to 38 NT 4260
SOUTH LAST elong bouncary to HAGSHULA ?NT 662) SOUTH EAST . :
along boundory to UMASILA (NT 6850) SOUTH and SOUTH EAST along- -
boundary to KANGLA JOT (NT 9420) KAZALWAN rUREZ-REATON, RING. ©
PAIM ANC RING BALA AGGION, . TITHWAL AND TANGZHAR REGION AND A
DODA, ’ . - . ) - . L

2," " HIMACHAL PRADESH : Arca along:the following line and
boyond s- . - . LN

X N

Along foot path and then nullah to point 12360 (MZ 0091) o

aYong MIYAR nullah to.its junctinon with CHENAD at NY 8663)
S0UTH EAST along R CHENAW to KHOKEAR (Nz 43) to RAHLA

. (Nz 47) and strhight line to NAMI KARAN (SE 6486) along
FEnuxkaxx{MNAXRIRGIxLEWEIN PARBATI R TO IR PARBATI,

3, UTIAR PRAJESH : Arca along the following line and *...} )“-."'

??3852) K%DARNATH (TG 5555
M 0739) (excluding town 1imits) to JUMACHAR (TH 3530) Ka

(o s N 5 LIATS ) LAY
TH 502n$ MILAM (TH 7423) SELA (T0 2593) CHHEYiLEKH,(Tg‘4994)KA

beyong, BARSAU pass (944875; point 20370 (949859) HARSIL - i+

anq arca above 9000 ft in the designated fleld axeas in Aspx 'A?,

4s - NEFA 3 Area along ths followina line and m.yond Yo e g
H - . . AP c . ' R

. Polat 14600 (MS 2881) t5 GENGE NZONG (1S 208R) UATAU (S~ °
6777) SALPMG (Mr.i37°) LADUNY (14T 2289) KH£N§WA (ng ?uggJ (?S-‘

.. NYARIN (1D 7525) to 8th mile stono (Onc ZIR0 NYA'IN Road) 8 - how
i.'mila stona (on UAPORIJO ~ LIMEKING RUAD) poyom Rxk (4T 9379)‘?:' S

2nd mile ddone north'of YARE (MP 9575) DOSING (NL 3592)"DALROH
3 AN OH -
(NE 16208) AHINKOLIN (WF 8644) KHONLI (NG 2401§ GU’{U:J’J(%N (NN

4592) LAFON (NV 7579) HAYULIAIG (™1 0199) CHOAAN ( 1t W
, 45! FON VLIA : W 9943) Wl
E KAPHU (N7 0125) podnt 6490 (N 1402 vngYNaaAn éfs 4%66))I

5. SIKKLY

" North an‘d North East of Ulae line cunndey fr i
. : 2 O . 12
t¥ 33)4;318@_10140 (LT 17) point 1040% (LT 38 ) 3%1ﬁ§“3t10705
o550 (LTJ(M)M'G Ji\lnctﬂ.nn (LT 9373) PAT LTHEN (LT 270t “oint

(»)/90/D (Pay/Services) dt 13-Jan%4 .

17672 (NN B0OY,. -

CADRINATH (TG 9053) vA“I KESH:AR £XH .
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AdJutant Gonera)l g, N
Acrmy Neadigunrt opy,
Ao Db 1t gy
16729 /0r g 4(Civ)(d) 29 \pr Da
Headyuarters
| Southsrn Commnand * :
¥ Easturn Command . . [
, Wostern Command - l
- 4. : Central Command . |
' Noxrthern Command
. b . )
]
' BLU_SERVICe COLZESsions U o - JANL A LD
e FI{S!.?U ;J‘I_:—;LOJ "LJTJ : ;(;_3}11‘!.,\‘]'5“1_[1’._1_;‘—!':'~‘;— i
4 IVILIARS &L Ve 10 LY e BT SCIaTAl e T .
N Mo CE ALY, ' g
i REik zwwﬂﬁbjmﬁc,«mmmﬁmp | i
b 5 g
1. Cn the basis of tho feurty c:n?ral pay Commiisiun ' ! : P
B rucamm!ndntion, the existing clussy fvation of arens for ‘1 ! ;
¢ ke .grant of field survice concesslyns Bas been rovised ru'cnntl{, y
ki " vide Min o¢ Dof loetter No <7.69/AF /ps 3(a)')0/0(]’;:)7"5«:‘vlu.-s :
] ; . dt 13 Jan 94, Seme of thn con:essi-;r.s/':cm»ens-‘.\t.c:x)' allce: ;
 Ji have also beun Fevised in res.9ct oy aep B pereennel,  ps t .
i “PLr tan ibid Govt orr Cun g 4y ac an Wil Lo Clasedften )
i 8s fiald aroas and modf (1 Y11 ar . ,s DYy Ine otgiyy - ; '
g of newly dofinod fleld arcay g AT g F el Gy 400~ '
t ta}xd in Appx 'A' an 1 Puspostively Lo thie letier, '
[ ' .
;z !:A %. It 4s propous gxtand th s, c_gn_»s.'_';;s‘siun:;_J.O-.DU'_c,U.Qg .
B 7 e B A e s : . - »
R CiviliaMseng ,qued4ra\5 ¢ flold argas as Lhay serve sige | - .
i 6tde—with services 2Xs0n @l undet Sinilar ccnNlions iy tho : ‘a
yilg2 glven ar as, 8y ar. aTs qQuired o _msvo mﬁﬂmaifr " -
i Xeas and also servo in J. nso e—_ mkm'J\!ur - s 3
i g puTformling duti s assIgnce t— ' # ST L
1 ‘ TR
- O 3, The following proposasls for encussions/at o inces (o . - ¢
{},- c'ilofonce civilians postod L these areag have Lang. N0 e a0 i
- - b “In of Dof for- consideraty,n ;. .
.»‘:‘” - ;
g (a) Dofonce Civiliang SXMNVIng L ). SRERLEREN T I SR o i K
1y fied fie)d Arees ty ge eliglvyl e g yLant ¥ f. )< ' “
area allces un.. Comionsatory m, i1fy - L) DR Allzos !
: :espoctivel;' 8t the fc Paoveloey rudcs ‘.. :
,"“““"""‘“""“""“‘"""“"““‘
: :“"'b' bats of oo ta sl flate o f ‘ ,
'ff'. . tiedd 1., Comys i : z
:;";' . R dllcus fioy fie)y
g %;‘ . . are o sljee
gft';\; ---.---'-s---__........__l_....__. e e e e
K For pPay ypte 900/« i.0r mune SIS I
¥ .ba . For puy “xceoding &,900/- o AN G/ e 1Th 0y i «
§i5 but not axceeding &, 1500/<up L
(R} For pay exceading ¥, 1500 /% e 950/ T Tl ’
a3 ',', but’ not oxceading s, 2300/ -y T :
S For pay 3xcoading &,230 /Lpy L s ey w3002 pyy }
a3 BV
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Ihn'»undorqiancd ig dimctm t? ax‘y "thet mmcqunntn.{\ :

tbu\c.:,w*u nslit OB qm rd commondedid npiof “tho Fourth Poy? o:\...;iuqhn dan’ roqoxyl ;?::m

to grent oL Spacicl Co'qmnurtory (liemotai Loord ' %) 811oucnca’ty Gentrelr q:a f; o {4

‘nmont. cuplayers pootedin legelend,” ‘¥ide Resoluidan s 14(1)/10/96:.dctod 370

13-/3-86 smc.t-im ‘off .thd Proeidont 4s hnrcby couveyed, in-suporsession: of.‘ pll

! 4ho. axial.ug onders 5o the subject, 't tha’ gront of Speclel- Mpcnsvtory\.,,.l
{Remoyve, Ibeelity) Mlloucned ta,,Ccnt.._l Govcxment (mployccr gjsmdlip Hcgu]\md
sl b ';gau.':vina.rcvinod rcbtm Kt A ! .
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~ P . . : . .

"5.-. Pcy mcrnl pry g thc rcvisod aor.lcu of fx-,y 3 ‘auucod uﬂdcr tha GCS(R I“-")
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: f":' . %, The Centrel Coverrment eployees in receipt of Speeird Camrens"ct_ory "
o+ 201 " 31ovence wder these orders vill not te entitled ts composite 1431 = - )
e Compansrtory f1lowence in eddition. Hyvever, where tie Hi1) Gompensetory /i
FAREEAK &11owrnece ar eny sthor Compuenartory L1suenee adminnilste in myro henelfiolnl ¢ N
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B A L , o T “ T e
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¥ 21" . Iovonter, 1365 fs cmendal from time t, time, | . ’ I
s ",‘ - + -’-u}vr‘;'.:_ . . .
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; 3_ X ' : : . - ) < ) . .:) . . . ’ ‘
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PR < . IN TUE CENTRAL AD INISTRATYVE TRIBUNAL )
+ ’ “ GUWAHATI BENCH //
Uriginal Application No.148 of 1995
¢ \ t
Date of decision: This the 19th day of September;l995 t\
The Hon'ble Justice Shri M.G. Chaudhari,,Vice~Chairman -
The Hon'ble Shri G.L. Sanglyine, Member (Administrative) '
. . \'\;
Shri Chandra Dev Yadav ang 213 others
AplecanL Nos.1l to 196 are worklng unaer o
Garrison Engineer, 869, EWS, C/o 99 apo,
Applicant Nos.197 to 214 are working unaer
557, ASC Battalion, 12 Compu (ASC. Supply Point),
Zakhama. / -« «.fpplicants
By Advocate Shri B.K. Sharma with Shri B, Mehta
and Shri S. Sarma. ' Jﬂ
. m\)‘
-~ versus - %
t“-\ “s\w“\
l. The Union of India \ AT
represented by the S8ecretary, \ ¥
Government ot india,
Ministry of Defence, New Delhi. “QV&
2. The Controller General of Defence Acceounts(CGO), <ﬂ\x- o
: A.A.0., Shillong. . ) ‘\\KJ «5me
. IR
3. The Controller of Defence Accounts (cpa), | \w?5>//
Basistha, Guwahati. f
4. The Garrison Engineer,
869, EWS, C/o 99 apo.
5. HQ 137, Command Works Engineer,
C/o 99 APO. B
6. 0C, Supply Point, zakhama (Nagaland), -
‘ C/o 99 APO. -+...Respondents
By Advocate Shri s, Ali, Sr. c.g¢.s.c.
...... .r/?‘,”\,’f‘,t-.
ORDER
/
CHAUDHARI.J. V.C.
Mr B.K. Sharma for the applicants. AR
. . N ‘n;N
Mr S. ali, sr. C.G.8.C., for the vrespondents. r
Mr S. Ali states that he has not: received any
o i een LUl Wl 50U Lar ftrom the res spondents and hence it
cunld nor ne tilecas Thais i. LAY T PR e N N o B N by g
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L 4 i .
',” applicants’ who are working undev the Garrison Engineer,

3

o 869, EWS, C/0 99 APO ang 557, ASC Battalion, 12 Compu (ASC

T

3,3
N v .

// Supply Point), Zakhoma, which falls under the Ministry of

‘AR

Defence, Government of India.

T et

2. Relying upon O.M.N0.20014/3/83~E~1V dateéd

ERa

14.12.1982 the applicants claim that they being civilian
employees serving in the N.E. Region are entitled to.get
Special (Duty) Allowance (SDA) in te:ﬁs of the modified

O.M.No0.20014/16/86~E.1V/E/II(B) dated 1.12.1988. They®

-

contend that as they have all India transfer liability

they are covered by the aforesaid memoranda.

.

3 The applicants further claim Special Compensatoqy
;:::: .
(Remote Locality) Allowance (SCA(RL)) in terms of office
memorandum  No.20014/9/86-E.IV  dateq 23.9.1986.  The
applicants further claim that they. are entitled to get
House Rent Allowance (HRA) at  the rate of 15% on the

monthly salary in terms of the recommendations of the

Fourth Pay Commission with effect from l1.1.1986, pastiy, g ?:
" the applicants claim that they are eligible for Field fl §:
.!ﬁ;bsgruice Cpnceséiog_i£§§j_jnm£ermqkof Government of India's g‘ "
N, letrer Gated 13.1.1904, 25.1.1994 ana 31.1.1995. § |
] B
4. It is Stated by the applicants that despite ? :k
- _ ) £ |
N repeatedJ demands the aforesaid benefits were not being %f 3}
giéen to them by the respondents and, therefore, éhey had 52 '?
-filed Civil suit No.255/88 in the Cougt of the Deputy %v -
Commmissioner (Judicial), Nagaland at Dimapﬁr4aﬁd obtained % i
a decrce dated 19.12.1994, but as they have been advised v % .
that the decree is a nullity,as the civil court has no % f
v’ ju;isdiction to entertain the matter they ha¥e approached @: --‘
this Tribunal. They contend that the time spent  ip | |
-’ PUrSUaing a wrong remedy should be excluded fo? %the‘ % g;
2 | Urpose...... ;' E
purp P é;
/oo -1
fie ' £

"\'rm\ e



/ purpose of calculation of limitation and they be granted

/o the relief.

/ 5. In the civii suit which was contested by the
! present respondents. their stand was that gince the
applicants are enjoying Free Field Conc9381ons they are
not entitled to claim other allowances. They algo denxed
that the service conditions of the a?pllcants were the

(N

same as that of other Central,Governmeﬁt employees. A

»

6. Now the aforesaid contentions of the respondents .
urged in the civil suit which may also be taken as their
defence in the present application have been examined by

us in our judgment in the case of S.C. Omar, Asstt.

Executive Engineer, -vg- Garrison Engineer and another

AT IR R T SRR DT T AT

(0.A.N0.174/93), reported in SLJ -1995(1) CAT (Guwahat i

Bench) 74. We have held in‘that_case that SDA and SCA(RL)

esre,

s

are payable to Central Government employees posted in N.E. ,

{ \

TR

Region even if they get FSC. We have not accepted the plea

st

that admissiblity of FSC deprives them of these benefits;

A

In arriving at that conclusion we had also referred - to the

earlier decisions in O.A.Nos. 48/89 " and 49/89 dated

= IR TR ST

29.3.1994. We held that the applicant in- that. case. ‘was
Centitled to get SDA- and SCA(RL) apart from the FSC. We
have ‘also followed that decision in our otd;r .on

0.A.No.1l24/95 with 0.A.No0.125/95 decided on 24.3.1995.

e i r———— - —

Consistently with the view so taken we are of the view ﬁftl
that the claim made by the applicants mustfbe upheld. é E
7. As far as HRA is concerned the applicants will be %

covered by the rates prescribed by the Central Governmoent 3 ?
from time to time for B (Bl -~ B2) and C class cities. The % i
applicants will be entitled to get the allowance at the | . ;

ﬁi&es prescribed from' time to ftime depending upon *he '

nature..... >
% |
27 o
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}/e. nature of classification applicab}g”tc them. N -

—— N

Compensation in Jljey of rent free accommodation in term:,
of O.M.No.ilOlS/4/86—E.II(B)/87 dated 13.11.1987. mp B.K.

Sharma, however, submits that he does not preés that claim

\ N
/ oo

in the instant application without prejudice to make the

claim if so advised by filing a fresh dbplication. 3

9. It is, however, necessary'to mention that as helgq
by the Hon'ble Supreme’ Court the benefit “of “spa’ is '
admissible only to those 'employees who ar; appointed
Outside the N.E. Region and are pPosted inside the N.E&
Region. 1t wi1l: be up to the respondénts to ascertaiA the‘ﬂ‘

case of each;applicant, if necessary, to make the benefit

available to Such applicants. who are entitled to get the

Same.

- 10, The sSpA will be payable to the applicants WitQ
satisfy the aboye mentioned test with effect . from.
1.12.1988. They will be entitled tq get SCA(RL) with

effect from 1.10:1986. we ‘hold that the applicants are

11,  In the result following order is passed:

1) It is  Qdeclared that spa s payable ‘from
1.12.19é8.

ii(a) The Yespondents are directed to Pay to the
applicants Spa with effect from the date of actual posting

in Nagaland en or aftoyp 1.12.1988 asg the case may be ir




© ot J : ' , ._3\{ - o ' \
2T o o |
/ .

(b) Arrears from the date of actual posting in
Nagaland on or after 1.12.1988 upto date to be paid within

three months ‘from the date of receipt of copy of- this

Vo

order.

iii(a) It is declared that SCA(RL) is payabl;\ from
1.10.1986. \‘ .
N (b The respondenté are directed to’ paQ" ?he
applicants SCA(RL) with effect fromjthe date of actdél

s

postlng in Nagaland on or after 1. lO 1986 as the case may
be in respect of each applicant and to contlnue\£o~pay the

same so long as,the concession is admissible:"

(c) Arrears from the date of actual posting 5i
Nagaland on or after 1.10.1986 upto date to be pald w1th1n

a perlod of three months from the uate of commun:catlon of

this order.

]

“iv(a) It is declared that FSC ig admissible from

-

1.4.1993.

o T ST - ¢

(b) The respondents are directed to extend the FSC

. h,‘......-—a-c‘

to the appllcants in the prescrlbed manner with eéffect

— -

from 1.4.1993 or from the date of actual appointment as
the case may be in respct of each applicant upto date and
to continue to give the samefso long as admissible.

v{a) It is declared that HRA- is admissible as

indicated below:

: e - (c) The respondents are directed to pay HRA to the‘
- épplicants at the rate as was applicaéle to the Central
Government employees in B, Bdl; B-2 Elass cities/towps‘ﬁcf
the period from 1.10.1986 ;; from the actual date of

appointment as the case may be in respect of each

applicant upto 28.2.1991 and at the .rate as may be

“p};cable from tamo to t1me as from 1.3.1991 upto date and
;

| o P
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tb' continue to pay the same at the rate prescribed ‘
. I ..}\
hereafter. @
(¢) Arrears to be paid accordingly ‘subject to the E
: &
5 adjustment. of. the amount as may have, already been paid to f
, - » i
the respective applicants during the aforesaid period : i >
towards HRA. ' { ;o 4
. ) . A! : .‘?‘
(d) Future payment to be regulated .. in accordance ?
with clause (a) above. i
i ~ (e) Arrears to be paid as early as practicable, but . .
! ® 5
not later than a period of three months fromthe date of f
communlcatlon of thlq order to the respondents. {
12. The original application is allowed in terms of ; H
the aforesaid order. No order as to costs. ‘
. % F
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IN JHE SUPREME COURT OF FND YA
CIVIL APPELLATE JURISHLICTION

. CIVIL APPEAL NO. 1572 0OF 1007
o (Arising out of SIL.P (C) No.140 nf 1096)

T .
Union Of'India % Ors. etc, voo fBppellanls

Versus

‘.n.!i% :

’::v.‘v i .' TR
.\ﬂB P:a ad, B.3,0, & Ora, etc, eesReosponcdents

f.-\‘,

'.“ ', e

BRI WITH

LIV IL APPEAL HOS . 15731576, 1577,1570. 1579, 1580-1585/ 37

z*fhrn<1n9 ol of SLP (0} Nu~.17?$6-10 14104, (5141-47,
415740, % 25108-10 of 1996, 5LP (C) No.4336 /g6 ({CC-

:ﬁ5040/96J,and.SLP-(C) No. 47338 /96 (CC-6860/96))
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Leave aranted, We have heard lTaarawd counsel

ST PO Wl part Yo,

& Yty -

. These appeals by special leasve arice f1on Lhe

-

varuous« ordeng~ passed by the Central Adminisiralive \
i "Trwbundj, Gauhati Bench in different matlers. The main

I h N

’ qrdenw-waﬁ passed on 17,11.1995 in RA  No.4,9% in 04

No,49/89,

The Government of  (ndia hove heon  iesuing

orders from time to time for pavment of allowancies  and
-
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This 44 heganding zthe admissLbiedty of Fleld Service
Gonnessdons™ito Defence cdvilians Aaonvlng ~dn Flefd and & Moddfied
Field anead in conformdly. with Gov. -nment onden Lssued from time Lo
ot'(‘-ma.b 4’ ' ‘:. ' ;' . i

] [

2. v The Vefence cdvildans senving An Fletd and ModifLed

Field aneas as ne-cfassifled In  Ministny of Vefence Letteh
Na,37269/AG/PS/3(al/QO/D[Paylbenviceél dated 13/1/94 ane entitled Lo
non~monetany field senvice concesslons as onvdsaged An Appendix!Cl Lo
Mindstny of UVefence Letten No.A/ozsad/«c/PS—atal/97/3/vTfaﬁ7iiﬁﬁfﬂc°)
dated 25/1/1964 and - Appendix-'8' Lo Ministny of Uegence LeLten

WNo.25761/AGIPS3Ib)/146=-57T7VTPAGTETnv Lees] dated 07/03/68
neospectively. R ' :

3. Admisribitity of only non-monetany  fleld senvice.
concessions {n Fiefd and Maod{fied Fiefd aneas was bmought owt in the
fatlowing Gout, andens condequent upon neclassdflecation ovf aneans vide
Hindsdtny of Vegence LoddLen of 13/1/94, ‘

H

(i) ( Mendatny Defence

ong
“U-U/37269//\G/PS3(a)/i65/U{Pay‘//.selw/',ce./.») dt. 3171795,

(i) HAndstny

a4 UDefence
Hn.U/37269/AG/PS3(aI/730/0(Vag/4anuica4) de, 1114795

(Lid] MAndatny 0§ Defence
Nq.ﬂ/37269/AG/PS3{a}/iﬁGZ/U(Pay/AenvLcaL) dt.12/9/95.
<-4.". ' - The, Fleld Aenvdice concessdions thus do nol fneluwde any

“monedfany ‘atlowaice  An  Xhe - gonn v - Compendatony Field Axed
CAfLowance [CFAA) on Compensatony Modified Fleld Anea AfLawance (CHNFAA]
mad A4 apphicable fo senvice pensonnel bt o £an7e numben of Pefence
Ccivilians ane bedng- paid CFAA and CHEAA  dn the fgonm of mone fary
allowance, A copy of MLndssiny 0 Vefence Letien
Ho.3Q(d)/96/U[Pay/AenvLce4) dated 12/3/¢9 in this negand in nesponsc
{o a nhefpehrence made and CQUA'S Cinstrwetions  theneon ib qnctoéqd
hewowith which 44 Aelf explfanatoky, Payment of monetany allowance LN
the fonm af CFAA an CHMFEAA Lo Defonce civlbians as a pard of ISC has Xo
fie Adoppod dmmeddadely and payments made Ao fan *tie to he xecavehedl
aften  glvdng  Alaw canse noddee, The detalld 0§ necaventeds oo bn
e fhfocted would be avalfable wlal Lhe thld authond fLes and they way he
advdsed acconddingly.. .
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C Chief of St<66

Lo QT4 Conps
e C/0 99 APO
3o Maf Gen SLS. Pund
"t Chief Engineen
Hens. E.L,

Caleutild

1. Maf Gey V.,K. Dua,VSM
G.0.,%¢ 101 Anea '
C/0 95 Aro

S K. Sharma
(¢§ Engdneen
".Mpng 1. ne

Thulhnrat

6! . 3)’( 2
. i1 louco)
N\ Slctf Ng Tone
AN

1/74/99 mentloned ahove ane enclosed
wlth nequest 4
{) to get L€a4m<nu 0f payment of CIFAA

£ CMFAA fnom Apni{l'99 pay LLLE stopped.

L4) Lo get mecovenies of  payment
whatsoeven alrneady made effected aften
senving show cause nofice,

L4L) Withholdding payment on above

account agadinst CAT
implementation,

Av)  to de dend on aodng CAT
cases/contempt proceedings basaod vn-MOD
Letlen of 12/3/99.
y!/ Do
[V 80 KPPTPANTONHT)
TTLCRA
ontd, ., , P/

‘r X + i
. Uz v
o . (21
R ' v In view of the above you ane nequested Lo kindCy
Laswe necesrsany instnuctions o vaniouws service branches of youn HQ
and Lowen formations Lo effect necovendies of payment afneady made
canlien on the basis of Count judgements on olherwise aflen giving
show cause notdices. We ane also nsthucting our sub-officesr Lo A{on-
payment of Lhe monetany aflowance from £Lhis month., Funthen, CAT
judgemenié on the above account awadling AmpRementation ane Lo he
held 4nobeyance and ongodng cases contested {n.CAT for payment 04
FSC  ane. nequined o be deﬁend on the basds of Mindstny of
Deéence Retren dated 12/3/99, .
6. v A copy of the dnstiuctions {ssued {n Lhis negand magy
hindly be endonsed 2o us.
\/«i“l 7'?..8(\.1DQS .
‘ Vouns 5hvwe(zr¢J7n,
- ’ .Qﬁﬁ/
A s
AL dk«fim..,_“_._glda ”
& | (VANDANA. SRIVASTAUA)
Lt GeS8.C. Chopna
CChéefdf Stad
ltqns . BasLenn Command
Font Wi¥€iam,
CALCUTT - 700 021
l
CoQ(
1.'; Majf Gen S.U. Mallanti Copiles of  MOU  communication dated
-+ Chief of Staff 17/3/99 and CGDA New Vethi Letien dated

Judgement awadiding
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b~ S . Pay Bills en 4 a/e ofrﬁ$£§3x§,g§”FSC/HRA
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RO SN s dnn gen

~ Aged Mreavnia OF S D
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dt 5/5/99
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C/0 92 Ao

2 e

Ref 23+~ Youpr L2 NoaJl.l()i:"/Bas1(:/3?:.7('&,'2".,3.,"2 Gt R/ 200 ,\jL.‘.OJf-/BFMS10/.22..’-/)‘.:?\.3}3
de. A5/2/99 i/ Bag LefRa8/mIp g .1::?./:34:’990.1.&04/ Basiaf22.a s 0o
di A8/2/35, 2304/Bas1ic/230/B1p d+t L8/2/99, :

Sy Bills bearing vr No .CV/862/01/229 A+ 23,10,.98, Vr Na.
CV/863/01/328 dt 18/2’/899 Cv/862/02/%1 d+ 10.8.98 oCV/B8ER/00/ ko8
dt 15,9.98, GV/869/02/200 it 2,2.99, GV/B63/06/67 dt 16.8.98,
CV/869/03/120 g1 1,2,99 CV/863/03/121 d% 1/2/93, CV/869/06/206
dt 4 5/99 are returned harewith unpassed with tha follewlng
remirks g

- A3 per the yecent order/clarification of Govt ef India !
Ministry of Defence, defence civilians whe Are In xegeipnt af e
Field Concessiong In kind, ag Per relevant appsndix ef L g, A
letters No MO25/AG/P 8 Aw)/22/ 81D QPa.sjf.'_lioz.\':“-:;i':-ms,,_’! LRI W A "
xe not entiiled to oihar Aldovrraean iy wo LA DRI ) g
Area al].ewa.ncm SGA 8 FmA, '

In view of the abave clarification the ¢}« "~wm on a/c of /f
the above subject ajw Rt ol hevew i4h, : /;f'
At already paid towards the above mntioned ajlowatses «
are therefore treated as irriqular ang overpayments worked rut
In each case apg recovery of everpayment my be effacted up. ap
Intimation to this office,
\}
| ‘ 8453 x xix
Encle g= An Almve, A0,
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Shri Bhakta Bahadur Chettri &
Others

evecee Patitioner

- Versug =

sessee Respondants

¢ . - AND-
IN_THE MATTER OF

M affidavit in opposition
for and on behalf of the
Respondent 1 to 90
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I, Major Vijaya Kumar Vs, Son of Late TK Sreedharan
Nair aged about 42 years serving as Garrison Engineer
869 Mgineer Works Section, do hareby solemnly affirm
and declare as follows s- |

(1). That I have beaen impleaded as the Respondent
Number 8 in the aforesaid 0.A. I have received a
copy of the said petition and on going through
the same and understanding the contents thereof,
I file the following reply foz_' and on behalf of
all Respondents, |

(2) That save and except what have been admitted
hors-in-after, all other statements as containad
in the 0.4 which are contrary to and inconsitant
with what has been admittad here-in-gfter are
deemad to have been denied by the deponent,

(3) That with regard to statement containad in
para-1, 2 and 3 of the 0.4, the deponsnt has no

comments to offer,

(4) That with regard to statement contained in
para 4, 4,1 and 4.2 of the Petition, the deponant

admit the same to tha extent bornae out of record.,

(5) That in rqly to tho statement contained in

para 4.2 of 0.4 which are contrary to and inconsitant
vith what has bean admitted here-in-after are

desmed to have been dsnied by the deponant,

(6) That witb regard to statement contained in

para 4.4 the deponent admit the same to the extent

borne out of racord,

eeeelontd
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(7) That in reply to the statement contained in
Para 4.5, ths deponant beg to state that as per Lppx'C
to Government of India, Min of Defance letter No.
A/02584/5/P3-3(a)/97-8/ Pay/Services) dated

25 Jan 1964 (Annexed as Annexure-I) the Petitioner are
already av;ailing field service Concession which is

non Monatary benafit in field area. The position

of F3C.-has dlso basn clarified by Government of India
Min of Dafence vide letter No,30(4)/96/I(Pay/Services)
dated 12 Mar 1999 (Annexed as Annexurg-II). As such
action to offact recovery is justified,

(8) That in reply to the statemsnt contained in
Para 4,6 of ths 0,4, thae deponent beg to state that
as par instructions containad in ‘Government of India,
Min of Defence lstter No.B/37269/AG/PS3(4A)/730/(Pay/
Servicaes) dt 17 fpr 1995 ( Annexaed as gnnexture-III)
§CA (RL) allowance and other allowances are not
concurrantly admigsible alongwith FSC,

(9) R That in reply to the statement contained in |
Para 4.7 of the 0.4, the deponsnt beg to state that
Judgemant on 0A No, 148/96 for'payment of various
allovances as stated hy petitioners was delivered
baéed on agrlisr judgement of Hon!'ble Tribunal on

0A No. 124/95 and 125/95 which waers pronouncad in tha
absence of written statement of respondents., Moraover
while delivering the judgemsent by Hon'ble Tribunal in
O0A No, 148/95, the Hon'Blae Tribunal has directed the
rospondents IQ EXTEND THE FSC wheraas in other
allowancas viz SPA, HRA and SCA(RL) the respondents
wora directed IO PAY. Therefore the dirsction of
Hon'ble Tribunal 1s contradictory. It is pertinent
to mention that the patitionsr have claimed FSC by
supprassing the facts,

eeeesContd
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The statement of petitionars in this ragard has no
substances, The judgemsnt of Hon'ble Tribunal igs

roquired to be re-perused in correct prospactiva,

(10) That with regard to statement containad in
Para 4.8 the deponent admit the sams,

(11) That with regard to statement contained in
Para 4.9, the deponent beg to submit that thigs is
required to be examined by Hon'ble Tribunal in
accordance with clarification contained in Govérnmant
of India Min of Dafence latter No.30(4)/96/DPay/
Sarvices) dated 12 Mar 2000 ( snnaxed as Annsxure-11)

(12) That in reply to statement containaed in Para 4,10,
the deponant baeg to state that the case ba decided in
the 1ight of Government of India Min of Defance latter
No. 402684/ AG/PS-3( 2)/97/D(Pay/Services) dated

25 Jan 1964, B/37263/AG/PS3(a)/ 730/D(Pay/Sarvicas)

dated 17 fpr 1995 and clarification -contained in

Govtés letter No.30(4)/96/XPay/servicas) dated

12 Mar 1999 (annaxed ag Annexure-~I,II and III).

(13) That with regard to statement containad in Para
4.11 of 04, the dsponent bag to state that under the
provision of Government of India Min of Defence latter
No. D/ 37269/ AG/PS3( a)/ D(Pay/Servicag)dated 17 Apr 95 |
and clarification contained in Govt's latter No,30(4)/
96/D(Pay/Servicas) datad 12 Mar 99 ( Asnnexed as |
Annaxurs -III & II) the SCA(RL) and other allowances
are not concurrently admissible alongwith FsC,

seeContd
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(14) That with regard to statement containad in

Para 4.12 and 4,13 thae deponsnt has no comments as the
Hon'tle Tribunal has to decide tha case in natural

justice,

(15) That in raply to the statement containad in Para
4,)4 the deponent beg to state that this office is not

avare of facts,

(16) That in reply to the statemsnt containad in Para

4,15, the deponsnt has no comments.

(17) That in reply to the statamant contained in Para
4,16, tha,dapénentvbeg to staté that baing‘lower formation,
bound to act upon the Govt's orders issusd from time to
time. As such the deponent has no option except to stop
FSC and recovery theraof as per instruction contained in
Govt of India Min of Def letter No.30(4)/96/IPay/
Services) dated 12 Mar 99 (Annaxed as Anexure-II) and
CDA éuwahati letter No.Pay/025 dated 01 Mar 2000 ( Annsxed
as mnexure-1V)

(18) That with regard to statement containad in Para
4,17, the deponent has no comments. '

(19) That with ragard to statement contained in Para 5,
the deponent has no commants.

(20) That in reply to statement of petitionars contained
in Para 5,1, 5.2, 5.3 and 5.4 tho deponent beg to submit
that no injustice and discrimination has been dons to
petitioners. The matter is required to bs resolved in
the light of Govt's clarification contalned in their

1 otter No.30(4)/96/D(Pay/services) datsd 12 Mar 1999

( Annexed as Annexure-II) in true nature.

[ R N .Contd
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(21) That in reply. to the statement containad in Para
5.5, the deponant beg to submit that the Petitioners are
posted in Nagaland/Manipur and availing facilities of
FSC at Par with Armed forces personnal, The petitioners
wore paid 3CA(RL) and FSC based on judgement of Hon'ble
Tribunal in 0A No,148/95, While asking for ramedy

vide 0A No, 148/95, tha petitioners supprassed the facts
of availing FSC in terms of Govi of India Min of Def
lottar No. 4/02584/ AG/PS=-3(a)/97-3/D(Pay/Sarvicaes) dated
25 Jan 1964, which is violation of codas of conduct by a
Govt employa9.

(22) That in reply to statoment contained in Para 6, 7 and

8,tha dsponant has no comments.

(23) That with regard to statament contained in Para
sunbif

8.1 and 8,2, ths daponent beg to state that the instants
“%? '

04,bs dismissad to avoid duplicacy as tha similar issue

FSC filsd undar 04 No,170/99 by shri Gadadhar Bania and

others and department filed Reviaw appllcation beforas

Hont'ble Tribunal, are under axamination, Ths outcoms

of tha same is still awalted.

As regards in the matter of sCA (RL), ths dsponent
beg to stata that no ordarg of recovary has been issued
by Govt of India. 4s such the statemont of patitioners
ars misleading and mischevious.

(24) That in reply to the statamant containad in Para
8.3, ths deponant bag to stats that FSC and SCA (RL) are

not concurrantly admissible undar the provision of Govt
of India Min of Daf lettar No.B/37269/AG/PS~-3(a)/ 730/

D(Pay/Sarvices) dated 17 Apr 1995. AsxTRgardx ZhaxFsky

seseeContd
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4s such ths SCA(RL) was paid to the petitionsr upto
17 pr 95, As ragard ths F3C, the quastion of further
paymant doas not arise bscause it is a Non Monatary
benafit & the patitioners ara already availing FsSC
under the Provision of Appx 'C*' to Govt of India Min of
Daf lattar No.A/02584/AG/P33(a)/97/ 8/ D(Pay/sarvicas)
dated 256 Jan 1964,

(25) That with ragard to ths statement contained in
Para 8.4 and 8.5, ths dsponsnt has no comments,

(26) That in rsply to the statemont contained in para 9
of the 0A, tha deponent bag to stata that slmilar issue
of FSC is under examination of the Hon'ble Tribunal

vide 0A No.170/99 filed by shri Gadadhar Bonia and
Reviaw application by the Daptt. The outcoms of the
same 1s still awaitad,

As ragards in the matter of SCA(RL), tho deponent
beg to state that neither any Govi's order for rscovary

rocaivad nor any stsep for racovary taken by the department.

(27) That with regard to statamsnt contained in Para 10,
11 and 12, tho deponent admit the saws to the extent borna

out of racord,

(28) That in viaw of the aforassaid facts and circumstances,
the dsponant respectfully beg to submit that the
petition has not made out a case for invoking the
axtraordinary Jurisdiction of this Hon!ble Court under
Article 226 and as such the instant ¥rft 04 must be
dismissad.

)
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(29) That tha statament made in thig affidavit in

) /O “j\ 6 f q are hee ka
Parag aphs .% ?‘e‘ ‘....f"..)Q. ....“.....
cage.)‘; o prrnogaphe- 4

ANy RAGY 4,676, 9281817,33 24,2083
are true to my 1nformation derived therafors which I
balieva them to be true and rest are my humble submission

befora this Hontble Tribunal,

Md I sign this affidavit on this the !e#?\/ day

W 2000,

Identifiad by

WOQ@Q....J.%T - @0 90000000000 00008
Advocate ’

Daponant
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Saubeet \’,umn, Wit J’< Hhens filed i CAT Guwahati Benieh rcr'n((mn

i .\ym ntol Fickd Seevice Conees ssions to Delence civilians,

This has reference o the vaons Wil Petitions Gled in the CAT

tiasvadintt Boneh by Detenae civilians regarding p'l)’l‘nult of Field Service
Conceszions (F5C) Lo them, D this connee tion, a brief notc’on dhe subject has

hoes R u‘nul by 'ln. Nlineitey l'un--m[' aul the position regarding payment of

PR

Dafenee civilians vici-via Delimen Service persouncl. The salient

-"7‘:::.;1';‘-:."-‘ ol the said nate ave as l'an\.‘

2. i order to compeasatz the oops sCrving in vari fous.- Ilcld Scervice

Coencensional Areas, the Govermment (fom time (o time defines such areas as
sl ihe concessions admissille i such areas (0 Service personne! as well as
e

0 l' e eivibinne, Priae_to 1™ Al A998 the Service pm mnn.cl and Delence

civilinm were: entitled to the mllm AN cone fsiong - -
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() Special Compeustiony (lRumoeie Locality) Allowance destnaed Qégg g

areas falling in penee ondd Madificd Field Arcas.

v (¢) Special ad-hoc alovnnee ol Ra. 70/ per month admissibite fo C{;){

- olheets.

() Delicl @ s 150/- 1o 243004 pm. to those officers whose families
were nol i oceupation of any type of Govt, accommaodation
anywhere in India w.el 1% Oetoher; 1986 oinwards admissible in
erstwhile FeldAmproved modified field arens.: .

(2) Separation allowance of Rs.) A0/- pn. adinissible to officers.

(f) Specal C(.)mp(:ns::ll(:)ry‘(_l'-'i'.:l(l') allowance ranging from Rs.23/- 10
R5.53/- to JCOs/Ors including NC(1:)s. BT

Adinissihilid .1~'_.<.?.f__y;a!._f:.ifz.ﬁz:ﬂ..‘.;.ei.)..i_ﬁ.f_-f_aff;-'f'-,é.a'_Ltfg_.f_e_':.i'_\'_i_lﬂiﬁ

(o) Non-monctary concersions of FSCas per relevant appendices of
Crovt. fetters. of 2511064 and 2.3.1968 n ficld and modified ficla
areas, respectively.

[

() Special Duty Allowanes '

C(6) BURLA

() Tribal Area Allowance

(v} Speeial Compensatory Slassnnen

L) LIRA \
\&)
Nate - 1 may be noted that aliowances mentioned at (}/} (o () are net
applicable incase of civilians availing TSC as per Appendix ¢ of letie
Mo AJO2SSAIAGIPS-(a) 075D Pay/Services) dated 25.1.1964. Thiz
has also heen clarificd that FSC and SCRLA and other allowances ate
not concurrently admissibie to Defence civilians vide Min. of Delinee

clier Mo BAT269/AGS -2 (0) 130/(Pay/Services) dated 17.40.1995.

© e

- ] . T N C .-
3, Faced on the recommendations of AT Pay Comnussion, a packape i
coneessions was worked ont for servies personnel by a High Level Conimitiee

specially constituted for this porpose, The Committee intgr_alin decided (o do
away with nltiplicity of allovaaces sdissible o service personnel cad
cocomniendad maoneiary  compenzation ffor  thent Accordingly, vl
Clovernmisnt Tetter dated R Ty, 994 monetary allowance \\'.’«1’«:4“&\’(‘:: o

Service personnel gnlject o (e discontinnance of the following allownpees &



ol

, | Y .

(1) Spécial ad-hdé ailowance of Ré 70/- p. ni ’;mi'}“igig';il)llc for officers.

L e

(ii) Scpamuon Allowance ofR 140/- p.m, ddnnsslh‘b

“' . -l',n- REN
i

for ofﬁcers

(i) Spcciul ”Compcusfltmy (1 ield) All owance mnbm;, from R% 2"5/ to
Rs.53/- p.m. admissible for JCO%/OIS mcluduu, (E)S ’

-)D';lel i

Mote : 'The above allowanccs wew hscoutmued from 1 4 1993

(1v) Spébml Compcusa ory (L{muotc Loca ty) Allowance was 8.130
discontinued from 1.2.1994. This was wnhdrawn even flom

designated areas Idllmg in pedce stattons ,;,.‘

LA oy "’.,‘.'. . A-A

A, A proposal for grant ofmonelaxy dllowmu: of FSC to Defencc civibans

\m:,cd on the equivalence laid down for Service persolnel was referred to all

Command HQs vide Org. 4(Civ)(d) letter No. 16729/0rg’ 4(Civ)(d) dated
25.4.1994 for comments, Views and financial 1mpl1uat10ns CiThis letter Wis

il asically to s seelc views of the Comumnds/HQrs/Umts in’order to formulate a
solicy. However, it did not have the due ‘xpp[oval

of the competent authority

m the Government “which could be taken as a policy - letter containing Govt.
pronounccmcnt In the proposal, Ay [1Qrs had suggested 10 constder
payment of monetary allowances on the Lasis of pay scale as there is 10 laic
down equivalent rank structme amonp Defence . cwm'ms v15 a—vx_s Service

personnel, as undcr S S DT

i

Rate of compen- Rale ofCompen-

salory Field Area ' satory ‘Modified -

Allowance. Yleld Area Allce
Pay upto Rs.900/- p.uL S | Rs.375/- p.m. Rs 150/- p m '
For pay exceeding Rs. 900/~ e A AL

Gut not exceeding Rs. 1500/-p.m. Rs.450/- p.m. “Rs. 175/- p. m.

For pay exceeding Rs. 1500/~
but not exceeding RS 2300/-p.m. Rs.650/- p.m. Rg.225/- p.u.

For pay exceeding Rs. 2300/- e
but not exceeding Rs. 3000/-p.nt. Rs. 750/~ p.am. Rs.300/- p.m. . b
For pay exceeding Rs. 3000/-p.m. Rs. 975/~ p.. Rs.325/- p.m.
5. Extension of Field Service Concessions sanctloned for the Service
personnel (0 civilians was duly ¢ deliberated by Ar
Lot Lo prait monetary ¢ atllowance of FSC to Dcfcnce cmlmns fo

reasons - AR

¢ the following

(n) Civilians Wete serving mostly in peace arcas and very few civihans

were serving in Field Arcas.

1s

my HQrs, and it was decided



",

/s

s v
(b) Thad monetary allowance of FSC been cxtended lo them, it would \ !
have resulted in corresponding withdrawal -of 'SCRLA and other P
concessions [rom civilians - [,
’ el e )
This would have adversely alfected a majorily of civilian eniployees™
while benefiting only a small percentage of them. ence Aty 11Qrs had 5
recommended that the monetary allowance of ESC nécdinot be extended to /-,
civilian employees because payment of SCRLA was more beiniéficial to.them. L
6. All the Commands were also informed of the above! decision: vide-letter, ., :1
No.16729/0rg-4(Civ)(d) dated 16.11.1995. It appears that.the petitioners have : b
not deliberately brought the same to the notice of the, Hon’ble,Court and thus i
held back vital information which liad a bearing oii'_'llié:';ﬂuai‘,(')utéc;méf‘bf this”} .k
Casc. S S T e ki
S e I L It BTN WA TR e §
7. The civilian employces while prayiug for grant;of'FSC“have not -
mentioned  about discontinuinee  of - a. number (.).f,.;n‘llo‘wmllqcs:\-,fqums.c_:lrv;i‘c'c ,
personnel. - As on date Service personnel everi when serying in peace areas of . [
even in Field Areas and drawing no ISC (i.c.,stali¢ units which are‘not'entitled 1 T f
(o FSC) ate not-entitled (o SCRLA whereas their ‘civilian ‘counterparts ‘serving it |7
side-by-sicle with them are in receipt of the same. « “#'¥ Sty e 8oLk
P - .x ‘ IR AT S -'-‘fi:'i“:v'.‘vf'."f/."'i")‘ EIRRERRWI IR ] WRPPS
8. The Hon’ble Tribunal in its judgement dated; 10" June, 1997 in various - &
petitious has dirccled the respondents to pay Field Service Concessions to the . |
petitioners, ¢ a0 i L R LA A TR TR B R
. o ".;" AT AR TV ;::'fi}' i Meedoee o
9. Due to.the position stated above, it is clarified (hdticivilians ‘are.entitled- - . §*
to only the concessions mentioned ‘in’ relevant appendices: ofi1964 and :1968 | !
letters quoted above. Monetary allowances of FSC are not admissible.to.them -
as per the existing policy of the Government as.explained at paras 4 to 5 above b
and since the Tribunal has directed,to ‘pay. Field Service Concessions to b
Defence civilians, it should be the nonsmonetary Field Service Concessions as b
admissible to them as per policy. 7 AT o f
i"‘r‘E-'-',..x'.z‘:i{i‘:-):.:l'.._ oo S f
10.. - In this connection Shri R. Babulagxmanan, ACGDA had also met you aud
explained the positiott.. 1t is requested that the:factual position,as given.above | ¥
may be kept in view while defendiug the cases and a wiltel) statement i the =+ Y
matter be filed, if necessary. .. .. i '1".'.1’;,’:';;,-;‘”"‘:‘!1;l:"g".“'j‘}",f!5 ¢
AR P . "{':yf,} /?’ Lo bf ""5;'i‘ ‘ ¢
- . S S
i AL CYours faithfully, ’
« i T )“K\“ldtam“ S .L
o D ‘(R:K! Grover) #1 .
o " Under Scéretary 10'the Govtiafdndia, . 1 N
R NOO. .. o _ ' A T SEESE IR .
» A D T TPl N TRRT IS
- ~ . B
tﬁ,opy‘lo o e ‘,r/) ?’)f .-_;'-',: e
v OO CGDA = w.rl. their UO Note dated 18.1.1999. " In view of the’’
position brought out in the letter, 0/O CGDA are requested to immediately
stop payment of monetary allowances as part of Field Service Concessions (o
Defence civilians as the same are not admissible to ‘them aud, also make
recoveries of ' payment made  with reference ! to! various  Govt. lelters
implementing the CAT Guwahali decision afler giving show causc notice.
L '
i o —
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_ DO _NO.PAY/025
Dated : 1lst March, 2000
Kindly refer to your letter No.775 51/90/POI)‘" 236
-2000 on thoe payment of CFAMN, SC(RL)A and duty station
. Lencae Civilians in field areas in respect of (L) Ho 137
868 BWS and (II1) GE 869 EWS.
N ¢ 1 . .
2. Mhe report contain:s - the following dis CEPPODCIU :
/s . ’ "I
{1) *- The report on account of payent of~duty uLat1un Hea
© has not been LUfﬂl'th oy ii 868 EWs.
(i1} ' CE 869 EWS has furnished a ‘~ombincd report without
g1v1n0 the bizzvcatnon of {igures between 7.0. &
H.T. The figure of payment in respect of WN.I.Y. ant
~.c:h\Lod information thercon, therefore, could iror e
goit verificd by ANO Shillong.
; Crddg bavimont ol S A wade wka 170495 0 400 Pl
! L7.4.95 has nol boen shouwn roparately i /o G by
* EWS. Phis  is  ro auived te e shown : !
| yavnﬁnt of  SC(RL)A beyond 17.4.95 is5 racow
! . oper provisiong contain.u in
, NOLE(21/98/D(Civ=T) AL.16.3.04.
3. ' Besides rectification of discrepancies pointed abeva
the follewing informati ton may kindly be furnished.
! (1) Paymen* of duLy station HRA in r/o GLE 869 EWS and Ho
ct : 137 WE has been shown to have been made upto 9/99 and
_JLC;11 rcopccblvhlw. This dons  not  appear to  bo
i factually correct. Kindly indicate whether payment is
still concinuing and, if so, 2t what rate.
(i) eooPavment of GPAR has been sionped from Ghe wmonth of
N~ A/99. As per anstructions contalned in Mol lober:
R Mo ~JO(4)/QG/D(PQ}/QOLV1PC s) wi. 12.3.99 paveent  of
. . B e

CFAA made with reference to various Gove. lotters
umwlcmont1ng the CAT Glnuﬂlﬁﬁj decisions is required to
b2 recovered aftor giving show Cause notice. Necessary
steps mav please be taken in this regard.

= - .
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